INDEX

ABSENCE:

Membersdetainedunderthe Preventive DetentionActorunderany
aoher law, shoud obian te pemsson  of te Cound t0 reman absent
fonk s BB p B

Members who are not present whenter namesare caled, ae not o be
caed aph BMY p ™4

Ay Mnser  can Bke downnoes n te House,  the concemed Minser
B et 87 p 2Z7L

ADDRESS BY THE PRESIDENT:
See Presdents Address.

ALLEGATIONS:

MembersshouldnotmakeanyallegationsagainstmembersofLok
Sabha or alegatons which they canat  subsiantiate [48, pp. 11819

Alegations against norHmembers shoud nat be madeon te foor of the
House [149 p. 119.

Cae ad cauion have © be eerdsed whie meking an alegaion agpinst

amemberof the oher House [150], pp. 119-20.

Alegation meceagpingt e Pime Minser as ao s reluiaion D oo
reod [I51  p 10

AllegationsagainstanofficerappointedbytheGovernmentisan

allegationagainstthe Governmentforwhichthe Governmentis
ansnerabe  [152, pp. 12021

Alegaions apnst apaty ad degaions apnst apeson ae dieet
tgs [153 po 12122
Whie making an alegaion apint aMnser, afoma moion shoud be
mowed 154, p 122
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Reading from newspapersis notan allegation made by the
member [155, pp. 12223

Sometig sad n te House F 1 5 of amaue o an degaion, hes © be
Subseniaed | p 123

Megpion  reecs D be ssaniaied  [157, pp. 12324

Priornoticetobegiventomemberagainstwhomanallegationis
made[158, p. 124

Members should not make personal charges against other
members [297], pp. 20608

Membershoud not be caled ‘agent of aforegn  powe’ [298, p. 208

Amembershouldusetheword“alleged’ifheisnotsureaboutthe

mnovement o aMnser n some inddent B2, p 25
Noinsinuationshouldbe madeagainstthosenotpresentinthe

House [322, pp. 22122

Any insinuation on the Ofice of the Prime Mniser which ofends the
Rues wl be removed fom the recod [328] p. 25

Pior noice before makdg an alegaion 5 requred © ensbe te member
b gve apesond eqanaion i te House 486, pp. 3B3IHA

The matier reing 1 an alegaion medeagangt  a memberof the Cound
o Mnse's shoud not berased trough specal merion 42, p 506

AMENDMENTS:

WhenanamendingBillistakenup, memberscanmoveamendments

oy o tose sedions o atides that ae sought to be amended by the
B O pl

EventhoughanamendingBilseekstoamendonlyaclauseofasub-

sedion of asedon o te oignal  Ad, the whoe sedion  becomes open
fr dossn P p 2
AmendmentscanbeallowedtobemovedtoBilsatshorternoticein

eopiod s a te Cas  deoein B 23

Negatve amendments are nat in oder [, p 3

Anamendment seelking reference of aBl i the Selet Commitee, gven
withoutthe names ofthe members ofthe Committee, cannotbe
moedp, o 34
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Amendmenttoamotionneednotbeadmittedifthemotionitselfhas
been changed [6] p. 4

Discusson  on the  Constitution (Amendment) Bl shoud not be umed
o ageed debee onthe Constiuion M p 5

Memberscannotspeakontheamendments,itheamendmentsarenct

moedomey B p 5
Amendmentsaremovedduringclausebyclauseconsiderationofa

B B pé

Congenda © aBl ae not amendmens [10, p. 6

Odrary peiod o noice o amedmento aBl B oeday [l1 po. 67

TheChaircanallowamendmentsifnoticesaregivenbeforethe
(segsecrc oyl sp dte B [ p 7

AmendmentsseekingtoamendtheparentActwhenaBilmerelyseeks
Dbaine te e dte A ae ou o adr I3 14 159 pp 7O

Recommendationofthe Presidentis necessaryformovingany
amendment o any Fnance Bl  seeking O vay any tax or duty in which
te Saes ae neesed  [1I8 po 112

Movingofamendmentstoamotionafterthedebatehascommenced
maybe aloned if the House has no dbecion  [424), pp. 2959%6.

ARREST OF MEMBERS:
QuestionscannotberaisedintheCouncilagainstthearrestofthe
members of the House of the Peope 294, p. 205

Noothermemberisallowedtospeakafterthememberwhohadbeen
arested makes a saement  in the House [305, p. 211

Membersdetainedunderthe Preventive DetentionActorunderany
aoher law, shoud obain the pemisson of the Cound t reman absent
fonk s BB p B

PiMege Bsues shoud not berased regadng  the arest  of members of
Lok Sabha [B44], p. 402

TrepMege o feedom fom aest 5 imed © dd ceses oy ad doss
not exend © cases of amest and defenion under the aiminal  lw.  In
cases of amest of a member, the concemed authoriies must  prompty
nimate  te Presdng Oficer of the House saing  the reason for the
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arrest,detentionorconvictionasalsothe placeofdetentionor
impisonment 670,  pp. 44447.

ASPERSIONS/REFLECTIONS:

Members shoud not cast aspersons on the Raya Sabha Secretariat on
te foor o the House P54 pp. 17980

No aspersons  should be cast on any person whois not a memberof the
House 277, pp. 19495

Nobody can castaspersions onanybody withoutgiving prior
e Pg p 1%

Members should not cast  reflections on other members who citicise the
Govemment [307], pp. 212-13.

BILLS:

AnewBIil can be taken up for consideration with the consent of the
House whenthe discusson  onte Bl previousy  taken up had not been
oondwed 21 p 14
The House shoud nat pess aBl  knowing that there ae obvious misiakes
nt P m 45

Treqesn  wheher  a padoer B b ua ves te Cosiin w ke
dedded byoous P23 p 1S

Paent Ads and aher rdevant maeid rmrered D n the Seement o
ObjectsandReasons'needonlybemadeavailableintheParliament

bay P4 p 1516

Memberincharge of aBl camot be compeled t© movete moion that
te B bepsd 5§ p 16

Doubts about the legality of aBll need not precude the House from
poceedny wih s consderaion P p 17

Pendng Bils in Raya Sabha do not lapse upon dissolution of the other
House 27, pp. 1718

UsualpracticeistoconsideronlythoseBillswhichhavebeen
recommended by the Business Advisoy Commitee [28], p. 18.
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The Cher does t deae e corsiuiorely d apaiokr BB it 50
be decded by the House [0, 30, 3L, 32, 9% pp. 182 7L
ABIl can be dscussed  wihout  the Minster making a statement  before
moion  for - consderaiion BB p 4L
ABI whch s not before te House canot be discussed  [193, p. 143

Amending:

WhenanamendingBillistakenup, memberscanmoveamendments
oy O those sedions or atides that ae sought to be amended by the
B O pl

EventhoughanamendingBilseekstoamendonlyaclauseofasub-
sedion of asedon o te oignal  Ad, the whoe sedion  becomes open
fr dossn P p2

Amendments:

AmendmentscanbeallowedtobemovedtoBilsatshorternoticein
eopiod s a te Cals  deoein B 23

Negatve amendments ae nat in oder [, p 3

Anamendment seeking reference of aBl D the Seet Commitee, gven
withoutthe namesofthe members ofthe Committee, cannotbe
moedB, pp 34

Amendmenttoamotionneednotbeadmittedifthemotionitselfhas
been changed [6] p. 4

Discusson  on the  Constitution (Amendment) Bl should not be tumed
no ageed debee onthe Constiuion [ p 5

Memberscannotspeakontheamendments,iftheamendmentsarenot

moediomey B p 5

Amendmentsaremovedduringclausebyclauseconsiderationofa
B B pé

Congenda © aBl ae not amendments [10, p. 6
Odraily poicd o ndice o avendmetto aBl B oedy [l pp 67

TheChaircanallowamendmentsifnoticesaregivenbeforethe
(segsecrc oyl s dte B [ p 7
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AmendmentsseekingtoamendtheparentActwhenaBilmerelyseeks
Daine te ke dte Ad ae ou o adr I3 14 159 pp 7O
.

Whenan Appropriation Bl s under discusson, members can refer  only
o the iems menioned h the demandsconaned n t [16, p 10

Duing the dsasson  on an Appopriaion Bl f oher Msles wat ©
nevee tey medsobdoe te Msr ndage o te I s
D te dbee [1I7] pp 1041
AmendmentsseekingtoamendtheparentActwhenaBilmerelyseeks

Daaine te e dte A4 ae ot o ader I3 14 15 po 70
France:

Recommendationofthe Presidentis necessaryformovingany
amendment o any Fnance Bl seeking © vay any ax or duty in which
te Saies ae neesed  [I§ po U2

Ciauiaion o Faence Bl beoe s fomd nodudion n Lok SSbha s
not leskage, and s nat te concem of Raya Sabha [19, pp. 1213

h te abone o te Mslr o Fance ay aher Minser  n the Mistly
ofFinancemustbepresentintheHouseduringdiscussiononthe

Buget 0, p 13

hod ot

Membesnot 0 spesk onte Bl a the intodudion e B p 2
Nospeedhes to be madeat the inroducion sage [, pp 23
Noassuance can be gven by aMinser at te tme of introducion o a
B @ pA

The introduction of aBl cannot be opposed by a memberuniess he has
ogen t nwing b te Camen 35, pp B34

Membesnat © ek onte Bl a te niodudion see B o 45
Jorni'Seect Commiitees:

Bls are rfered t anewJont Commitee i Lok Sabha is dissoved
before the oignd  Jont Commitee compeed 5 wok (1, pp 27-2.
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WhenthemationforconcurrencetotherecommendationofLokSabha
o jon aJdont Commiee 5 tBken up —
@ number of members shoud be proportionate o te srengh of the
dierert Houses;
(i) ony very genera remaks ae to be made; and

(i) te Hosecomms &f D te pigos dgte Bl f te min B
carmied.Members,however,candiscusstheprinciples, the
implications, the detais, dauses and so on whenthe Bl comes
fom Lok Sabha (45 pp. 3233

MemberswhosenameshavebeenproposedtoserveonaJoint/Select
CommitteeshouldnotspeakonthemotionforreferenceaftheBill
oconceming e JoniiSelet Commitee (46, 47, pp. B4

Tomoeamaion n te Cound for refening a francdl Bl © aScedt
Commiee of Raya Sabhas n ader f anoion for relenig t 0 adot
Committee of both Houses has not been mowved in Lok Sabha [48], p. 35.
Members consent s presumed 0 have been taken, whennoice of mation
Dreker aBl D aSkd Commiee 6 gen 49 p B

ABl  bBoes dler  dssouion o the Huse of e Peope 38 p &5
Bk oduwced and @en w n te House must be wihn - the legsatve
competence of Pafament [0, pp. 3637.

Nog B resded omwheter aBl 5 cosiuiordy wihn  te bBgHie
competence of the House or not Bl p. 37.
Money:

Catiicae o Spedker tet  pafor B b5 aMoeyBl 5 codee ad
"H B m 33

WhenthequestionariseswhetheraBillisMoney Billornot,
referencehastobemadetothe Speakerwhosedecisionshallbe
i BB m 340

The Pensons Bl 1977 — Speaker's  decson  thereon B4, p. 40.
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Moion  for - consoeraton:

Obedion © moon for - consideration o aBl aspasd by Lok Sabha, n
connecion  with the required forty-eight hours notice,  legisiative

competence and the subject-meatter of the Bl being sub judce can be
oemded byte Car 39 pp 56

Piate  members:

Whena memberrepies  to the debate on his (pivate  members) Bl  he
sgoud not big h ay newpais not rased ealer by him B3, p 3%

Discussiononaprivatemember'sBilmaybecontinuedeveninthe
absence of e mover of the Bl [B37], pp. 39697

Apivate members Bl can be dsoussed n the absence of the mower, ff
the Bl hed dready been mowed 538 p. 397

The mover can move for leave to wihdraw the Bil at any stage of the
B B p I

Thid  reading

Dung the tid madng o aBl membessodd oore ther  agumens
da ngpt ofr ggin dodte H B p D

Transmited  fomfo Lok Sabhar

Message fom Lok Sabha done 5 suficent foo e Bl beng tBen win
Raya Sabha 40, p. 27.

consideration Bk  tansmited fom Lok Sabha (43, pp. 03L

ABIl dready passed and reumed t Lok Sabha by Raya Sabha cannot
be taken up for dscusson  once agan 44, pp 313X

BUDGET:

h te aee of te Mislr o Face ay oher Minser  n the Mty
ofFinancemustbepresentintheHouseduringdiscussiononthe

Buet 0, p 13
Sandng Commitees cannot change the Budget proposals  [B6, p. 42

Any point  can be raised by any memberduwing discusson  on the Generd
Buet b p 42
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The Fnance Minster  shoud be present in the House whie the General
Budget s beng dscussed [3M4],  pp. 27475

BULLETIN:
Noficaion ~ which & not requied © bekid onthe Tabe of te House
o fd apee nte Bleh B9 p 43

BUSINESS OF THE HOUSE:

Announcementofbusinessbythe Governmentisnotbindingonthe
House. Authoritativedecisionrestswiththe Business Advisory
Commitee [59], pp. 4445

The Chaimman can wihdraw an iem fom the agenda of a siting, if the
concemed Minister  seeks his induigence t alow more time to check
N Bos [I§ mp #&B

Admisshiity o ohewise of any bushess by the Chaiman shoud not
be quesioned n the House [125] p. B

C
CALLING ATTENTION:
TheChairhasgatrighttoreframeacalingattertionnotice[60],
po. 4647

Toadt o et acdy  aen o B te doeion o te Crar
L & 63 mp 448

Members can ask quesions  or darifications but canat read Eers  ad
pes o ge nomaon © te Minser B4, p 49

Orememberfom each paty s © becaded [65, p. 49
Membas nat © be debared flom seeking  darificaions (6, pp 49%0.

Copiesofthecalingattentionstatementnottobegivenbefore-
hed 67, p 30

Language ofacalling attention notice notto be changed

adraly B p3n
Prior  inimation i5 necessary for asking questons duing a caling
dein B mp 5L
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Everymembertoberepliedtoseparatelybythe Ministerasper

aoneton [0, p 5L

Pesdng Oficr hesto cdl membesas par the & gven by e Minser
o Pabmenay Afs [/ p 512
Acallingattentionshouldbereadexactlyasgiveninthelistof

bees [72 p 22

AMrser  can ask fr moe ime © mekeasaement a akier  houfdae
3 mp 2

The Govemment can dedde as to which Minsty w1l deal wih a caling
dgain [4 p:x\

Copes of the satement shoud be crculated o the members before  the
Mser makeshs daemet [M, p H4

Callingattentiontocome upimmediately afterthe question

hor [7/6] po 5456

Term' Expenditure”includesboth, theamountintermsofmoneyand

qely a0 [7] p %

Ministerof State orCabinetMinisterscanreply;wholedaycan
beallottedwiththeconsentoftheHouseifmatterraisedisvery

mpotat [/8, pp. 5556

Minsier who madethe statement shoud reply o the caling  attention
A 357

adg adein PB4 p &

Members can ask questons afier the Minster reples 1 the caling
dgenin 53 p 24
Ministercanmakeastatementevenwhenacalingattentiononthe

samesuged  hes been admited for afdomng  date [410], pp. 28586

Ageneral ‘point of order shoud not be taken up dwing the caling
derin &4 p I

Note

f acding atenion noice o amoion for pepers et 5 dsdloned,

members cannot raise the quesion  in the House but can discuss it wih
the Chaiman in hs Chamber 80, 81], pp. 5758
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Pooedre fr dgpsd  of g aenin roioes B9 pp 586L

Admisson of acadling  atenton noice s not to be questoned [83],
. 6162

Aty o mies o oy aeion B, o @264

Anocticeforcallingattentionlapses, ifnotacceptedwithina
week 86, pp. 6465

Ardice for cdling atenfon ks alowed onamaer of ugent pubic
impotance  [B7] . 6566,
CHAIR:

The Crei does ot decde the corsiLiorely o apair Bl i B D
be decded by the House [ 29, 30, 31, 32, % pp. 182, 7L

Membersshouldrisetospeakonlywhenthey'catchtheeyeofthe
ga By p 6r

Whenthe Char sands, members shoud take ter seas [B9, p. 67.

TheChaircannotbeforcedtogiveitsdecisionthenandthereover
ceen nates PO o 6768

TheCer b we fr te sas qoPl p 68
by asedker B ey wo te e B p &

The Char has the disoretion o vay te oder o te poceedngs of the
House B3, pp. 6970

Whatever the Chair doesis done withthe approval ofthe
Huse ], p 70

TheChairdoesnotpronounceontheconstitutionalvalidity of
dooumets 6, p 72

The Char has the discretion to alow amemberto speak from a place
aher ten hsher st P7], po 7273

Whena mention is madeby a memberwith the Chair's pemmission,  other
memberscanat ke t uadsat rbuing it and in te poees hae
ter sy onte sugeciTatEr g p 7R
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Members oher  tan te one whohas taken te Chai's  pemission, cannat
ek onte sed B9 p 74
Othermembersnottocommentonthementionbeingmadebyamember

wh te Car’'s pemsson [100, p 74

TheChar heste gt © dov apason © makeamenion F &t 5 h te
neet o e Hose [101, pp. 7475

TheGovemmenttoindicateitsresponsetothetwoaltematives
mentionedinamationadoptedbytheHousebeforetheChairtakesa

decson  [102, pp. 76

Members are not dloned © raise any point wihout previous  permission
o te Char adanhing sad by them wihout pemmsson 5 not recoded
g pw®

Anthing  spoken wihout  the pemisson  of the Char need not be recoded
04 mp 777

Satement fom the Char shoud be deemedto be a unanimous  resolution
o the Huue 105, p 78

TheChairhastodecidewhomtocalltoputsupplementaryquestions

g p®

Mentionng  of imporant  matters  should not be madewhen the Chair  has
refused pemisson  in the Chamber [120, pp. 8990.

Charications can be sougt oy wih the pemisson of the Char [160]
p 126

The Char has the power to order the inelevant potions  of a speech
o te eood [99 p 14748

Permisson o ahewise  fom the Char need not be quoed as a precedent
o anug [P0 pp 14849

Deason of te Char dedaing wods or uterances  as derogatory  shal
beird P83 ppo 198X

Awhing sad wihout pemisson o te Char, not © be recoded [30L,
316] pp. 210, 218

Amemberhas no fight to place any confidential or secret document on
the Tabe of the House which he cannot authentcate and in no case can

amemberlay any document on the Table wihout the previous permission
o te Car {39 pp 30V12
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Amembercan refer 0 any document, but it cannot be lid on the Table
wess te Char pemis 449, p 30
TheChar 5 nat requied © gve rasons for redng apiviege notice
B p 42
CHAIRMAN:

The Chaimman's  prerogative 5 not o be quesioned in the House [107),
po. 7980

Pior pamsson o te Chamen & necessay for aMiser © by papes
on behaf of acher Mrser [108 109, pp. 808L

Bxamination  of pariamentary documents by police can be aloned only
wih the pior pemsson o te Chaman [110, pp 8182

Anythingthatthememberssayshouldnotberecordedwhenthe
Chamen 5 onhs kegs 111, p &

The Chaiman can suggest appropriale amendment in a quotation  [112],
. 8283

TheChairmancanaskanymemberofhischoicetospeakonanissue
13 p&
Subject-matterofanoticeoracommunicationwiththe Chairman
nottoberaisedintheHousewithoutthespecificpemmissiontodo
o114 po 8384

Sense of the House shal nat be aken on amatier aready dedded by the
Chaman [115, p &4

The Chaimman can wihdraw an item from the agenda of a siting, if the
concemed Minister  seeks his induigence to alow more time to check
oen Bos 11§ pp BB

Thee & podn o te din | te Chemen tils & [17] p &

The Chaman has the authoity to decdde whether any document is o be
Bd ont b bebid onte Tde o te House [L18, pp. 8687

TheChairmanhaspowerstoorderexpunctionevenwhenheisnot
pesdng ower te House [119] pp. 8789

Impotant  matters  should not be mentioned  without  prior  permisson  of
te Chammaen [121, p. Q.

ws-1/c/my document/679rs/679Ind 543



544 naex

t s rdcuous D eqpuge the Chammans omnwods [122,  pp. 909L

Thefour pillars ofdemocracy shouldhavefaithineachother
123 o a2

Admisshiity o ohewise of any bushess by the Chaiman shoud not
be quesioned i the House [125] p. B
Amember'sspeechneednotberecordedwhentheChairmanisonhis

B [ p %A

The Chaiman has to issue spedd  direcions whenever proceedings  are
nt o berecaded [127, p A

Ruing by the Chaimman on stamed queston no. 87 answered on 3 March

1987, alegng  favourtsm shown to a private company in regad t a
red  construdion coad n Joden 128, pp. 497

TheChairmancanpemitaMinistertolayastatementonthe Table

o te House wihout dloning  daricaions a tet pont o tme [159]
po. 12526,

Members cannot  raise any matter for discussion  wihout the previous
oonset of the Chamman, wheher & beamoion for papes o a piiege
maion o any oher maton [291, pp. 20304

Members shoud not  make observations, exept wih the pior  permisson
o te Chamen [R7, p 224

NorulecanbesuspendedwithouttheconsentoftheChairman[339),
pp. 2303L

The Chaiman's pemisson  prevails  in the House [354], pp. 24142

Members shoud not raise amatter, which is not on the agenda, without
imoming  the Chaiman beforehand  [425, pp. 29697.

Fig tme addae for dsossson ress wih the Chamen B30, p. 3038
f aMnser quotes fom adocument, hecan befoced t ly it onthe
Table;hecannotavoidit;themember, however,cannotbeforced

D by onte Tade such documet, t B enidy  te Chamens  dsoeion
B8 pp. 3190
MembersshouldnotdisplayphotographsanddocumentsintheHouse

without  showing them to the Chaiman and geting them authenticated
B2 p 3R
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Memberstoseekthe Chairman’spermissionforgivingapersonal
eqpanaion @484, pp. 3B253

Membas canat quesion  the gt o the Chammaen © dov o © dsdow
aqedon (B34 p 46

The Charman hes the ight © tanser quesions [602, pp. 47980
The discretion of te Chamman b dred aMinser 1 answer a samred
queston, which is not put or the memberin whose nameit s listed is
asert, 5 exused oy n ecepiod cases 604,  pp. 48081
CHIEFMINISTER(S):

Nopovson  of hingng asubsanve  moion aganst a Chef  Minster
32 pie

CLARIFICATIONS:

adg adein PB4 p &

The ChairmancanpermitaMinistertolay astatementonthe

Tabe of te House wihout dowing  dariications a tet port of tme
159 m 156

Clarificationscanbesoughtonlywiththepermissionofthe Chair

6] p 1%

Whie seeking  darification on any mater, members shoud not wum  the

dsosson o adebee [161, pp. 12627
Memberscanaskforfurtherclarificationsduringadebate[162],

p 127

Members can seek  dariiication oy onaso mou saement by a Minser
63, . 1278

Members shoud  be bief,  whie seeling  dariicaions 64 p 128

Clarification canat be sought fom a member[165, p. 128.
Whena Minsier  dlariies onaquesion, he canat be quesioned  futher
it g p 10

Clarfications on saements  madeby Minsiers  camnat be sought without
por - nimen 167, p 19
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Clarificationsonastatementcanbesoughtonlyonpartybasis

63, pp 12930

Chiicaiions onassemet soud not beanveied o afl dsausson
634 p 10

Seeking  darifications on the statement madeby a Minister  is not in
accodance  wih the Rues (413, pp. 28788

Members can seek darfications oy afer the datement has been made
andnotwhentheannouncementaboutmakingthestatementismade

My e 280

Mrser mayrepy 1t te daiication the net day, f bhe happens 0 be

busy n the oher House [16, p. 289

Memberscanseekclarificationona suomotu  statementmadebya
Mser (19 po 2091

No dariicaion sodd besogt der te MsES ey B2 p 22

Members can seek darificaions aer  te Prime Minsers repy o te

debaie on the Moion of Thanks [525, p. 387.
COMMISSIONOFINQUIRY:

Commsson of gy B not acout o Bw [133, p 108

Moton seeking to set up a Commisson of Inquiy can be moved in Rajya
Sabha [134], pp. 10304.
AppointmentoftwoseparateCommissionsofinquirytoinquireinto

alegetios o compion  apig te my membesd te Pime Minser
and those of te fomer HomeMinser s in oder (423, pp 29395

layng o INeim  Repos of the Commisson o inquly  onte Tabe o the
House s n Oder {435 p 30

COMMITTEES:

Members should not refer to matters which are specifically under the
scrutinyofaCommitteebeforeithassubmitteditsReport, asthe
Govemment woud not be in aposion t repy to the ponts so raised
01, pp 14950
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Appointmert of Inquiy  Commiitee:
The Goemment © indcale IS regponse D e wo alematives mentioned
inamotionadoptedbytheHousebeforethe Chairtakesadecision
A2 po 757

Dependsuponthe Government'swillingnesstoseekadviceand
guidancefromthe Committeesaswellasthestipulationofthe
motion calling uponthe Chairmantoappointsuch Committees

3% pp 106006

Decson ress wih te Govemment [136, p. 106.

Committee of the House to look into a matler before the House can be
goponed  ater te Govemments readion 5 known [146,  p. 116.
UsualpracticeistoconsideronlythoseBillswhichhavebeen

recommended by the Business Advisoy Commitee [28], p. 18.
Announcementofbusinessbythe Governmentisnotbindingonthe

B m 4b

Decisions of the Business Advisoy Commitee are recommendatory and
ae slhed © daher mes of busness n the House [137, pp. 10607.

Discusson  in the House on the delberations of the Business Advisory
Commitee & not proper [138, p. 108

The Govemment has to abide by the decson of the Business Advisoty
Commitee [139], pp. 10809.

Time for pivate members busness mayaso be aloted by the Bushess
Advisoy Commitee [B40], pp. 3939.
CommitteeonGovemmentAssurances:
DelayinfulfilingGovernmentassurancetobelookedintobythe
CommiteeonGovermmentAssurances[140],p.109.
Committee on Papers Laid on the Table:

Notication wih  francal implcations ssued onte e o the Budget
maybereferredtotheCommiteeonPapersLaidonthe Tableofthe
House for fadual  examiaion  [459, pp. 32830
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Commitee of Prifeges:

Matier regadng sk © and inuy  susained by a memberdf the House
s eered 1 te Privieges Commitee of te House B61], pp. 43334

Commitiee on Publc  Accounts:

Whente Goemment fins  isef  n dsageement  wih the Pubic  Acoounts
Commitee, no ineim  statement is o be made. Ther comments should
be sent o the Pubic Accounts Commitee and if there s an unresoved
difference of opnion betveen the Govemment and the Pubic  Accounts
Committee, a Statement maybe madein Parfiament t enabe it to come
O s omoodusons  [141, pp. 1OIL

MereallegationsthatfactshadbeensuppressedfromthePublic
Accounts  Committee cannot by itseff  amount to contempt of the House

042, po 112

Ay quesion  regading  te meit of a PACRepot fowarded t belad on
the TableofRajyaSabha, hastobelookedintoanddecidedbythe
Speaker, Lok Sabha [143], pp. 11314

Commitiee on Public  Undertakings:

It is not necessasy to lay the minues and Repot of the Commitee on
Pubic Undetakings  smultaneously 44,  pp. 11415

Quesion of breach of priviege asng n coredon  wih te Commiee
on Pubic Undetakings need not be taken up n Raya Sabha [B57, 558]
po. 4232

Ther documents or dscussons  not © bergfered  © in the House [145],
po. 11516

JoniSeklect Commitees:

Anamendment seeking reference o aBl D the Seledt Commitee, gven
withoutthenamesofthemembersoftheCommittee,cannotbemoved

B m3#

Bls are rfered t anewJont Commitee i Lok Sabha is dissoved
before the oignd  Jont Commitee compeed 5 wok (1, pp 27-2.

ws-1/c/my document/679rs/679Ind 548



naex 549

WhenthemationforconcurrencetotherecommendationofLokSabha
o jon aJdont Commiee 5 tBken up —
@ number of members shoud be proportionate o te srengh of the
dieent Houses,
(i) ony very genera remaks ae to be made; and
(i) te Hoseacomms s D te pigles dte Bl f te min b
canied. Members,however,candiscusstheprinciples, the

implications, the detais, dauses and so on whente Bl comes
fom Lok Sabha 45, pp. 3233

MemberswhosenameshavebeenproposedtoserveonaJoint/Select
CommitteeshouldnotspeakonthemotionforreferenceoftheBill

oonceming  the  JontSeleat Commitee 46, 47, pp. 34

Movng amoion h te Coud for refering a fnancel Bl t© aSdt
Commiee of Raya Sabhas n ader f amoin for refenig t b adt
Committee of both Houses has not been mowved in Lok Sabha [48], p. 35.
Members consent s presumed 0 have been taken, whennoice of mation
Dreker aBl D aSkd Commiee 5 gen 49 p B

Anewmembercanbenominatedbythe HousetoaJointCommittee
afer adtng memberhes resigned  [147, p U7

COMPTROLLER AND AUDITOR GENERAL:

Compioler  and Audir Generd  camnat be criiaized n te House exoent
on asubsantve moaton  [170, pp. 1303L

CONDUCT OF PERSONS INHIGH AUTHORITY:

Compioler and Audir Generd  camnat be riidized n te House excent
on asubsianve  moion [170, pp. 1303L

Mentonng te very fact of exceedng the prescibed expendiure by a

Governormaybeallowed, butnotadiscussionofhisconduct

g p Bl

Goemo's  ocodud canot bedsassed n te Housedl  the prodamaion
ssued by te Presdent n resped of aSae s paced before te House
3 p 12

Members cannot discuss the conduct of judges of the Supreme Cout or
aHgh Cout n te dschage o ter duies [I73 174 pp 13233
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Memberscannotmakeanyreflectionontheconductofpersonsin

high authority  except on a substantve motion drawn in proper terms
[ 176, pp 1333H

Members shoud not speak aganst peope in high ofices [177, p. 135
Conductofthe Presidentshouldnotbediscussedinthe House

g p 1B

CONFIDENTIAL/SECRET DOCUMENTS:

Namesof fims  under CBI investigation shoud not be dsdosed N pubic
ees P59 p 180
Membersshouldexercisediscretionintheuseofsecretmaterial

P, po 1283

Amemberhas no right to place any confidential or secret document on
the Tabe of the House which he cannot authentcate and in no case can
amemberlay any document on the Table wihout the previous permission
o te Char K36, pp 0912

The Govemment hes 0 deade wheher &t B N te pbic neet 1 pace
adooument onthe Tabe of the House or not it s beter © dedde it in
consuliation wih te Chamen (47, p. 319

Laying of the CBI Repat onthe Tabe s naot dloned (64, pp. 345

Peusd o the CBl Repot by keedes of the Opposion s pemiied  under
cath of secey [63B pp 4970

CONVENTIONS:

MembersshouldnotwearanykindofbadgeinsidetheHouse[349],
p 20

Nobody can ask questons  about loan  transactions of any one indvidual
Bl p 20

Members can criicze oy  Ministies and the Govemment, not officers
teed [Bl] p 220

Minsier  cannat  directly address a member, he has o address the Char
ol (5 pp 24041

Membescan ek quesios aler e Ml s D e il alin
B3 p2
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The Chaiman's pemisson  prevails  in the House [354], pp. 24142

HowtheHouseisconducted,cannotbediscussedonthefloorofthe
House [335] p. 242

Members shoud not  intemupt the Leader of te House [356] pp. 24243

COURTS:

The qesin  wheher  a paioer B b ua ues te Cosilion w ke
dedded byoous P23 p 1S

Members cannot discuss the conduct of judges of the Supreme Court or
aHogh Cout n te dschage o ther duiies [I73 174 pp 13233

MeritsofajudgementoftheHighCourt'SupremeCourtshouldnotbe
dscussed  in the House 218  pp. 16162

MeritsofajudgementoftheHighCourt'SupremeCourtshouldnotbe

dsossed h the House but s implcations for te peoge can be poned
at P19 p 182
Documentsusedasevidenceinthecourtsshouldnotbequoted

P o 17475

Quating fom couts judgement which s apubic document, s pemited
g p 1a

The decin o the Supeme Cout sl befd 0 dyues asg ot of
te edin o te Pestt Bl p 37

D
DEBATES:
Whie seeking  darification on any mater, members shoud not um  te
deasson b adebae [161, pp 12627
Members can ask for futher  dariications dung adebee [162, p 127

TheHouse cannotbeguided by statementreported by somebody
A9 pp 14243

Matiers  pertaining o CentreSae  rhtions shoud berased trough a
subsanive moion insead  of aspecd  menion for beter  debaie  [195],
po. 14445,
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Ay mater which s key © bedsoussed n asubsanve mamer noay
ofthelaterproceedings, meremotiononitisnotallowed[196),
pp. 14546,

Every memberis entiled to eqpress his opnon even if others do nat
agee 1977 p 146

Members shoud folow  the prescibed  procedure  in case of discrepancy
n te Py gen by Mnses  [198, o 14647.

The Char hes the poner 0 oder the idavart patons  of aspeech of
te rood  [199) pp 14748

Members should not refer  to matters which are spedifically under the
scrutinyofaCommitteebeforeithassubmitteditsReport, asthe
Govemment woud not bein aposion t repy to the ponts SO raised
01  pp 14950

Amembershoud not raise amatter onthe foor of the House which has
occured  ouside  the House [203] p. 151

NodebateshouldtakeplaceafterMinister'sexplanation[204],
po. 15152

A member cannot  participate in te debate affer his nameis withdawn
by_1hepa1y._ Nomaly, te Char goes bythe B o soedes gven by the
whs o pates 41 p 1@

ThediscussioncannotbestartedintheHouseunlessthememberin
whose namethe moion stands, mowvesit [255, p. 180.

Aconduded debate is not o be reopened [310, p. 214
AeHs

Members shoud not make any alegations against  members of Lok Sabha
o alegations which tey canot subsianiaie (48, pp. 11819

Alegations aganst norHmembers shoud not be madeon te foor  of the
House [149 p. 119.

Cae ad calion hae o be exadsed whie meking an alegaion aganst
a memberof the oher House [150], pp. 119-20.

Alegation meceaganst the Pime Minslr  as aso is  refuiation o oo
ecod [151 p 10
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Allegationsagainstanofficerappointedbythe Governmentisan
allegationagainstthe Governmentforwhichthe Governmentis
ansnerabe  [152,  pp. 12021

Alegatons apnst apaty and degdios apngt  apasn ae dieent
tngs [153 po 12122

Whie meking an alegaion aganst  a Minse, afoma maion shoud be
moved 154, p. 122

Readingfromnewspapersisnotanallegationmadebythemember
A%, pp 12223

Somethig sad n te House F & 5 of amaue o an degaion, hes © be
Suosianized 56 p 1

Megaion  neecs D be sbsanigied  [157, pp. 12324

Prior notice t be gven t© memberagainst whoman alegaton i5 made
8 p

Member should not make personal  charges against other  members [297),
po. 20608,

Membershoud nat be caled ‘agent of aforegn  powe’ [298, p. 208
Confdertalseaet documens:

Namesof fims  under CBI investigation shoud not be dsdosed in pubic
e PB§ p 180

Members shoud exerase  discretion n te use of seoet maeid 260
po. 18283

ForeignGovemments:

MemberscanspeakonwhattheGovemmentofindiadoesordoesnot
doandnotonwhatanyotherforeignGovemmentdoesordoesnotdo

whentey rler  foegn  poy mates 205, pp. 15253

The question whether agreements entered into by the Govemment with
foegn  Goemens ae ula uves te povsons o the Constuion 5
mbar © te dsousson  teedd 206, pp 15354

The inemal siuation o any foreign  county cannat be dscussed  on an
independent  mation, but the impact of that situation on Inda can be
dsoussed  [259, pp 18182
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henpirs

Tobe avoded in the mdde of a members speech 268, p. 189.
Mises  sodd refen fom asaeig © rempios peg p 1
To eyt aMser  repediedy, 5 unpalmenay 20, po 18990

Language:

Memberscanspeakintheirmothertongueiftheydonotknoweither
Hd o Bgsh P2 p 163

Members must use proper language [314], p. 217.

Mertioning ~ of names:

Whie members have angtt O put quesions and get al the information
requred 1 hbase ther views onay quesions they shoud nat ask for the
names of the individuals concemed in the matter t© be dwiged [190],
po. 14142

Namesnot © be dsdosed wuntl pima face case has been esabished
o p 2

Namesofpersonswhoare notpresentinthe Houseneednotbe
mentioned  [194], pp. 14344

Membersshouldnotmentionnamesofpersonswhocannotdefend
themsees onthe foor o the House 234, p 160

NamesofmembersoftheotherHouseneednotbementioned[235],p.
170.

MembersshouldnotnameanyonewhoisnotintheHouseandis
uabe © delerd hmsef  [236] pp. 17071

NamesofpersonsnotpresentintheHouseshouldnotbementioned

3 p Il

NameofthePresidentneednotbementionedduringthecourseofa
debete n te House 238, p. 171

Namesof the Govemment officals shoud not be mentioned in te House
] p 18l

Namescan be mentoned if there is apima face case of inustice or
oejse  [5§ p 18l
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NamesofpersonswhocannotdefendthemselvesintheHouseshould
not be menioned [296] p. 206.

The Chaimman can suggest appropriale  amendment in a quotation  [112],
. 828

Membas can quae fom an oignd  dooument o a cetiied oopy theredf,
oy f tey ae pepared D By t onte Tadde  Saisadion o te Char
about s genuneness s aso necessay 242 pp. 17374

Membas shoud nat reed fom any document, repat  or leter, ress & b
authenticated,; they can, however, menton the subjectmatter without
quing fom te dooument o kter 43, p 174

Documents used as evidence in the couts should not be quoted [244],
pp. 17475

Anonymous letters shoud not be quoted in the House [245, p. 175.
Quoing fom ocouts judgemert which s apubic document, s pemited
8 p 1a

QuoatingfromadocumentwithoutshowingittotheChairmaninhis
Chamber, 5 nat donved [247, p. 176.

Anonymous publications shoud not be quoed, but can ony be mentioned
g pia

Only essential  extracts, not unnecessary  detalls, of any Repot of a
Committee or communication need be gven [249, p. 177.

ARepot 5 © be auhenicaied before quoing fom t h the House 250,
pp. 17778,
Mnser can quoe oy fom ofical doouments 51, p. 18

Member shoud not misquote from documents placed on the Table [290],
po. 20208

Documents quoted by a Minsier  need not be paced on the Table, i they
aredeclaredbyhimtobeinconsistentwiththe publicinterest

kg p 36

f aMnser quotes fom adocument, hecan befoced t ly it onthe
Tade, hecanat avod it the member, honever, cannot be foced 1o lay
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on the table such document it is entrely the Chaiman's discretion
pig o 390

Amembercan refer 0 any document, but it cannot be lid on the Table
wess te Char pemis 449, p 30

Repots of te Commitees, onthe bess o which aBl  has been prepaed,
need not be aouaied o membesf te Mnser does not wart © do SO,
uess edtacs fom such Repots ae quoed by him [634, p. 497.

Rady o aosiiod pas

Membes ae nat © rase  corsiiliional pos n te Hue 52, p 178
Raya Sabha Secretzviat

lfmembershaveanygrievanceagainstandfficeroftheRajyaSabha

Seoetariat o ayhing done n the Seoelai, they shoud appoach the
Presding Officer in his Chamber and not ventiate them in the House
B3 p 1A

Members shoud not cast aspersons on the Raya Sabha Secretariat on
the foor of the House P54, pp 17980

Rues:

Members cannot raise any matter for discussion  wihout the previous
oonsent of the Chamman, whether & beamoion for papes o apiviege
maion o any oher maton [291, pp. 20304

Memberscannotraiseanymatternotontheorderpaperoftheday
wihout the previous concurence  of the Chaman [295], p. 206

Members nat o make imesponsible satements  that  might  harm national
meess [0 p 20

Cosstaks and whispeings not © goonrecod uless tey fom pat o
the pooceedngs [B02, p. 210

Nomembercanspeakinplaceofamemberwhoisnotpresentinthe
House [303, p. 210.

Members should not be addressed in a derogatory way [304], p. 211

Members shoud not be alowed t raise ter wvoice in protest  without
Mg noice 0 the Chamen tat they ae gong © speak [306, p 212
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Members shoud not cast  reflecions on other members who ariticise the
Govemment [307], pp. 212-13.

Nameof a member of other House not to be taken [308, p. 213
Namesof te dfices  not o be menioned [309, pp 21314
Aoconduded debate is not © be reopened [310] p. 214
Nolssue can be rased wihout proper noice [31] pp. 21415

Amembershouldusetheword“alleged’ifheisnotsureaboutthe
noemet o aMiser N someinddent 312, p. 215

Members shoud oconfine themseles 0 the  SubjedHMatter whie  speaking
B3, m 2517

Amembercannot  obstruct  the Minster  merely because hedffies in hs
venport wih te Miser  [B15) pp. 247418

Runningcommentaryonthe proceedingsshouldnotbemadebyany
member [317], p. 219.

Members shoud not obstuct the Minister's repy to adebate [318]
pp. 21920,

Members should not refer to the proceedings of the other House [319],
p 20

StateassemblymattersneednotberaisedinRajyaSabha[320],
pp. 2021

Members cannot  speak on a matter not before the House [321], p. 221

No insinuation should be madeagainst those not present in the House
B2 pp 2122

Members shoud abde by the tme [323, p. 222

No member, other than the one who has been alowed by the Charr, can
speak [26], pp. 2324

o te Chamen [27, p 24

Any insinuation on the Ofice of the Prime Minser which ofends the
Rues wi be removed fom the recod [328] p. 225.
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S pAes
Membersshouldnotquestionthedecisiontakenbythe Speakerofa
See  legsaue but can elr 0 the gered natre o the case wihout
ey 0 ndvles pel p &
Members shoud not quesion o go inb meis  and demeris  of a dedsion
tken by the Speaker of a Sae  Legsktre 262, p. 184

S mapes

The House can discuss  even alaw and oder problem  faling exdusively

n te Sae sphere, | the Stuaion s an exdreodnay oetendng D
dub te vy sty o b P63 p 16

Exdsvey  Sae subeds shoud not be dscussed in the House [264],
po. 18586

See mates shoud not berelered  © n te House 265, po 186
Serious  issues  pertaining to States can be rased in the House [266],
p 187

UnionPublicServiceCommission:
Limiztion onte dsousson of the Repots of te Unon Pubic  Senice
Commisson [267], pp. 187-88.

DECORUMANDDIGNITY:

Members must maintain good name and dignity ofthe House

B} p 28

Members must maintain ~ decoum and dignity  duing discussions  [358],
p 23

Members shoud maintain  decoum and dignity in debates [359, p. 244.

Membersmustmaintaindecorumanddignityduringdiscussions
B o 24445

Membersshouldcooperateandcompromisetoavoiddisruptionofthe
busness of the House [361], pp. 24546.

Reading of newspapers insde the House is improper and discourteous
Bl p 26
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DELEGATEDLEGISLATION:

MemorandumondelegatedlegislationisnecessaryonlywhenaBil
seeks 0 delegate  legisiative powers o the Presdent o the Govemor
and not whenit oofers  execuive  authoiy  onthem [341],  pp. 23233

DEFAMATORY/DEROGATORY/DISPARAGING REMARKS:
See Paffamentary Etiquete.

DEPUTY CHAIRMAN:

DeputyChairmanoccupyingtheChairrepresentstheChaimman([129],
. 978

Vong for te eedon o te Depuy Chamen canat be by bl seaet
o dhewse, and oder o peoedence of moions hes O be as per the &
o biwess adacodg © te doe of her reogt [130, pp. 98100

Bedon of the Depuy Chamman has o be conduded as per the procedure
presabed  under the Rues [131], pp. 1000L

E

EXPRESSIONS, PARLIAMENTARY/UNPARLIAMENTARY:
The wod humbug s not unparfamentary pr9, p 1%
The tem ‘emand  boy shoud not be used for members [180], p. 137.
Thewod commited & ot upademenay  [181, p 137
Used te wod irelevart 5 pabmenay 18] po 137R8
B and bl ae pameay  eqesos  [183 p 1B
Thewod faud can beused n acatan  sense [184, p 138
The word famboree’  can be used n the proper oot  [185, p. 139.

Nobody can obedt to the expresson  of opnion by oher person so long
st s pabmenay B p 10

CertainwordswithreferencetoaMinisterandalsoapartycanbe
unpaiameniary [p87, p 140

The wad ¥ gered © h amewsiem 5 pamsse  [183 pp 14041
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EXPUNCTION:

TheChairmanhaspowerstoorderexpunctionevenwhenheisnot
pesdng  oer te House [119, pp. 879,

k s ridcuous 0 equge the Charmans oamnwods [122,  pp. 909L

The Char hes the poner 0 oder the irdevant potons  of agpeech of
te rood [199) pp 14748

Any insinuation on the Ofice of the Prime Mniser which ofends the
Rues Wl be removed fom the recod [328, p. 225

FOREIGN GOVERNMENTS:
SeeDebates.

GOVERNMENT:
Alegation apd andior gopored by the Goverment s an degaion
against the Govemment for which the Govemment is answerabe [152),
po. 12021

A representative of the Govemment must be present  duing  discussions
07, pp. 15456

The Govemment shoud repot 0 the House in case of nablly b ooed
te nomain P08, p 1%

Whenthe Houses of Pafament  ae diting, Mnsiers shoud nat announce
the dedsons of the Govemment, unless they have been placed hbefore
Pabment 09 p 156

Everyactioncontemplatedbythe Govemmentneednotbebroughtto
the House befoe the adion 5 @ken [210, pp. 15657

TheGovemmentcanapprisetheotherHouseofamatterofpublic
mpotance F t B nt possbe © doson ts Houwse 211, pp. 15758

Notes of the proceedings of the House maybe taken by the Govemment,
not by the Minste;, thee s norde that the notes shoud be taken by
Mrsas P23 ppo 18%

ws-1/c/my document/679rs/679Ind 560



naex 561

f te Goemment s i dfick D make a patfor saemet n boh
Houses at the sametime, no quesion of the presige of ether House is
nded btt B oy ageson o padchly P4  po 1540
The Governmenthastodecide onwhoshould make astatement

kg p 160

The Govemment has the right to make a statement on the floor of the
House 217, p. 161

BudgetingofthetimeoftheHouseshouldbepropertydonebythe

Govemment [366], pp. 24950.

There is no bar on the Govemment to lay any document it lkes;, no tme
Mt b pesaobed for dog 0Bl pp A2

Ragng te tff o posd afoes ec by e Goemment onte ee o
te Bulet 5 aquesion o popdy adnat o egdly [0 po 3B
t s for te Govemment © dedde t pace onte Tabe o te House the
Prodamaion  ssued under atide 356 [B15, pp. 37576

GOVERNOR:
Mentionng te very fact of exceeding the prescibed exqendiure by a

Governormaybeallowed, butnotadiscussionofhisconduct

7 p 13

Goemo’'s oondud canat bedsossed n te Housedl the Prodamation
ssued by e Presdent in repect of aSae s paced befoe te House
A pix

Housedoesnotgetinvolvedinthe appointmentofaGovernor

B2 p 24

The Repot of the Govemor of aSate onte bass of which te Presdent
ssues aProdamaion  under arde 356, need not be paced on the Tabe
B p 24B

HALF-AN-HOUR DISCUSSION:
Members waring O assodate  wih  halfarthour discusson shoud gwve
ter rnamesn wing PB4, p 26
Members shoud gwve pior  infimation o te Char for asking questons
duing hafanhour dsosson 345, p 26
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Memberscannotgoonseekingdarificationsonareplygivenbythe
Mnser 0 a hafenhour deosson [A6] pp 23637

hefenhor dsasson [A47, p 237

Halfarthour dscusson camat be posponed © te nedt day f the House
s adouned for the day for want of quoum [348, pp. 237-38.

Points of oder shoud not be rased duing halfanthour discussion
poe, pp BB

HOUSE OF THE PEOPLE:

Seel.okSabha.

INTERRUPTIONS:
Tobe avoded in the mdde of a members speech 268, p. 189.
Mrses  shoud Efan fom ansaeig D nemupions PEl p 10
To eyt aMser  repediedy, 5 unpaiamenay 20, po 18990

Amembercannot obstruct e Minster  merely because hedffes in his
venport wih te Miser [B15] pp. 247418

Members shouldnotobstructthe Minister'sreplytoadebate
B8, mp 290

Members shoud nat  interupt the Leader of the House [356] pp. 24243

Intenupting the President whenheis addessng the members of both
HousesassembledtogetherisunbecomingofMembersofParliament
B3 p 30

LEADER OF THE COUNCIL:

Asatement by the Leader of the House has to be acoepted as to whether
anassurancehadorhadnotbeengivenearlieronbehalfofthe
Govenment [212, p. 158
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Members shoud nat  intemupt the Leader of the House [356] pp. 24243
leeder of te Coud n tet cady o h hs caady as Minser  camat
be ased © be peset n te oher House b asmer chages in comedion
wih hs dbsavaions o remaks madein the Cound [368, pp. 25153
LEADER OF THE OPPOSITION:

Procedureforrecognitionlaiddownbythelawistobefollowed
Bd p 4

AnnouncementregardingtheLeaderoftheOppositionandseating
arangements  [370, pp. 25556.

LEAVE OF ABSENCE:
Gat o eave s 0 be deaded by te House 371, p. 257.

LIBRARY OF PARLIAMENT:
ARepot paced in te Pafament Lbary i asgood aslying it onthe
Tabe o te House 372, p. 258

LISTOFBUSINESS:

Memberscannotraiseanymatternotontheorderpaperoftheday
wihout the previous concurence  of the Chaimman [295] p. 206

Use of tem Lok Sabha and Raya Sabhais in oder [373, p. 259.
Ol the Bed busness 5 © beteken w374, pp. 25960.
There is nothing wong f aBill s removed fom the st of business
BA m 2006L

Listofbusinesscanbepreparedandcirculatedunderrule23read
wh e 2B/ p 26163

Members should be informed  about the papers not ised in the revised
BE dhees [ eqped Dbl B/l p 283

Members shoud not raise a matter, which is not on the agenda, without
infoming the Chamman beforehand @425, pp. 29697.

LOK SABHA:
ABl  Bpes der  dssouion o e Husee o te Peope 38 p &5
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Message fom Lok Sabha done 5 suficent foo the Bl beng tBken win
Raya Sebha A0, p. 27.

consideration Bk  tansmited fom Lok Sabha (43, pp. 03L

Members shoud not make any alegations against members of Lok Sabha
o alegations which tey canat subsianiaie (48, pp. 11819
Cae ad cauion hae o be exadsed whie making an alegation against
amemberof the oher House [150], pp. 119-20.

Amember can refer t speeches madein Lok Sabha by Ministers  [189],
p 141

TheGovemmentcanapprisetheotherHouseofamatterofpublic
importanceifitisnotpossibletodosointhisHouse[211],
po. 15758,

AnystatementmadeinLokSabhaistobemadeinRajyaSabhaalso
k5 p 1

MembersshouldnotrefertothespeechesmadeinLokSabhabutcan
gve sibsance 22, pp. 16364

MemberscanquotefromthespeechesmadebyMinistersinLokSabha
23 p 164

Members shoud not make any critical reference about debates in Lok
Sabha [224, p. 164

Qicsm o te dfiude o apaty 5 pemssbe  but thee shodd berno
refiecion onte oher House 225, p 166

Memberof the oher House can be refered o f  his name comes naturaly
n te poue 26 p 166

Bxcept onpons of poicy, membesae nat © refer o what happered n
Lok Sabha [227], p. 166.

IncidentsthathappeninLokSabhaneednotbereferredtoinRajya
Sabha [228, 229 pp. 16667.

Lok Sabha miings  shoud not be dscussed in the House 230, p. 167.

MemberoflokSabhashouldbereferredtoonlyasa'memberofthe
oher House 231, 232, pp. 16768

Rulesofl.okSabhaandthedeliberationsinthe Chairman’'sChamber
shoud not be refered  © N Raya Sabha [233, pp. 16869
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Namesof the members of the other House need not be mentioned [235],
p 10
QuestionscannotberaisedintheCouncilagainstthearrestofthe
members of the House of the Peope 24, p. 205
Nameof a member of other House not to be taken [308, p. 213.

Members should not refer to the proceedings of the oher House [319],
p 20

Raya Sabha camnat dsauss te loss of maody  suppot 0 the Govenment
n Lok Sebha due 0 defedions  [324), pp. 2223

Amatter relaing to the Speaker of Lok Sabha cannot be raised in the
House 35, p 223

AMnser  whos the memberdf the oher House aso can rase apont of
ader {97,  pp. 3BE0
PiMege Bsues shoud not berased regadng  te arest  of members of
Lok Sabha [B44], p. 402

Procedure is requred to be foloved whena complaint is madein one
HouseofParliamentagainstamemberofthe otherHouse [545],
po. 40204

Naotice of breach of piviege against a memberof the oher House shal
beelered © te Pesdg Oficr o tet Houwse 46, pp. 40608

Ministes whoare not membes of the House, can st in the House a the
e of Wig bu camat woe [6/H, p 55

M
MEMBERS:
f tee b ay comoesy in te House, amermberwhos moved n tat
controversyshouldnotbeaskedbytheGovemmenttomakecomments

onitintheAIRbroadcastunlesscthersarealsoallowed[380],
po. 26566.

Withregardtoremarksmadeduringthequestionhour,memberscan
e dgpgdons B wih pemisson (B, p 266

MemberscanaskfordiscussiononaGovemmentpolicyafteracopy
teedd 5 Bd onte Tabe o te House B2 p 266
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Members have right to know the viewpoint of the Govemment regarding
the papes bd onthe Tade E39, p 313

Absence:

Membersdetainedunderthe Preventive DetentionActorunderany
oher law, must obiain the pemisson of the Councl to remain absent
fonk dg B8 p B

Members who are not present whenther namesare caled, ae not o be
cded apn BY p X4

Meer h aSae
A member who has become a Minster in a State can legaly  contnue to
beamemberoftheHousetilheiselectedasamemberoftheState

Legdaiure concamed [383], p. 67

Amember appointed as a Minister in a State cannot be prevented  from
siting n te House or voing, uwiess he hes been eeced D the Assenmbly
B4 p &

Amember can be suspended from the House for afixed peiod by adoping
amadion [389, pp. 26970

MENTIONING OF NAMES:

Whie members have angtt o put quesions and get al the information
requred 10 base her views onany quesion they shoud nat ask for the
names of the individuals concemed in the matter t© be dwiged [190],
po. 14142

Namesnot to be disdosed unil prima face case has been estabished
i) p w2

Namesofpersonswhoare notpresentinthe House neednotbe
mentoned [194], pp. 14344

Membersshouldnotmentionnamesofpersonswhocannotdefend
themsees onthe foor o the House 234, p 160

NamesofmembersoftheotherHouseneednotbementioned[235],
p 10
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MembersshouldnotnameanyonewhoisnotintheHouseandis
uabe © delerd hmsef  [236] pp. 17071

NamesofpersonsnotpresentintheHouseshouldnotbementioned
B3] pin

NameofthePresidentneednotbementionedduringthecourseofa
debate n te House [238, p. 171

Namesof the Govemment officals shoud not be mentoned in the House
] p 18l

Namescan be mentoned if there is apima facde case of inustice or
oese [ p 18l

NamesofpersonswhocannotdefendthemselvesintheHouseshould
not be menioned [296] p. 206.

Namesof te ofices not o be menioned [309, pp. 21314

MINISTERS:

h te abone o te Mslr o Fance ay aher Minser  n the Mistly
of Fnance must be present in the House duing discusson on the Budget
A pB

Whie making an alegation agpnst aMnser, afomd moion shoud be
moved 154, p 122

Whena Minsier  dlarifies onaquesion, hecanat be quesioned  futher
it g p 10

Clarfications on saements  madeby Minsiers  camnat be sought without
por - nimen 167, p 129

Minster ~ cannot  be compelled to supply information when not  readiy
agbe wh hmPo, p 12

Ministers ~ must be present in the House at the appropriate  tme  [240],
p 12

Minser  cannot  directly address a member, he has o address the Char
oy 5 pp 24041

Whenan important  discussion  is going on, a Cabinet Minster  must be
pesent in te House [389, 30, pp. 27273
Presence of the Pime Minger o somesenor Minser 5 requed duig
dsausson on the  Presidents Addess [0, p 273
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ACabinetMinistershouldbepresentintheHouseduringimportart

debaies [392, pp. 27374

OneCabinet Minstr shoud be present n the House at al  times  [393),
p 274

The Fnance Minster  shoud be present in the House whie the General
Budget s beng dscussed [3M4],  pp. 27475

AMmser  hes te it © gwe whaeer omdion & adbde  fom ay
ue B¥, p 2ZA

Minser  can preface  ansners by someother obsenvations [396,  p. 275

AMinister  who has ceased to be a member can answer questons in the
Houseasperarticle 75(5)whichsustainshimasaMinisterforsix
consecuve months, no fresh  ocath requied  [397),  pp. 276-77.

AMnser s not dbiggied 1 by onthe Tebe of te House adspaich o
oher Sae Pepas f hegves n hs omnwods asummay o gst of such
dspeich o Sae Paper 398, pp. 27778

The Mnsler  can withad  information f recessay [3%9) p 2ZM.
Nomaly te seior Mrses shoud by te pgpas § & 5 not possbe
ten te namesof unor Minste's shoud appear onthe oder paper.  In
case the Minster s suddenly hedd up, te Char maybe informed  about
i otat te named hs Depuy 5 cdled D by the pgpes (459, p 36
Minsers  have gt 0 mekepesondl - epenaion {483, p. 352
AMrser a0 can gpeek onapot o oder [96 p 3.

AMniser  whois the memberof the oher House, also can raise a poit
o oder M97, pp 3PV

AMNSE, een f not amemberdf e House, hes afigt © rase  apont
o oder M98, pp BL62

AMnster whois amemberof the House has aright to rase apont of
oder M99 pp. 6263

Minstes whoare not membes of the House, can st in the House a the
e of wing bu canad voe [6/A p 55
Absence:

Ay Minsler  can ttke domnoes n te House, f the concemed Minser
B et B8] p 2L
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Appointment

There is no bar in the Constitution for appoining  a member of Rajya
Sabha as te Fnance Minser [383, pp. 27172

Moving of a motion:

Amoion can be moved by a Minster  though ised in te namedf anoher
Mer (B0 p 20

Reny:

Members shoud folov the prescibed  procedure  in case of discrepancy
n te gy gen by Minses  [198,  pp. 14647.

Nomaly the Minser ooncemed shoud repy © the dsosson onaBl
ohers maydo so wih pior  permisson of the Chaman 401, p. 280

Ministers cannot make al statements  about evenything  in the House
M2, pp 208L

Minsier's ey canat bequesioned [0S, p 8L

Mrser mayrepy o the debate the wayhe kes [0, pp 28182
Mrsers  must gve adequate repy 0 aquesion [0S, p. 232
Misters shoud send reples o the issues raised by e membersin the
House [06, p 283

Mrser mayrepy 1t te daiication the net day, f he happens 0 be
busy n te oher House (416, p. 289.

No dariication dod besougt der e Minsers ey @21 p 22

Saemens:
Copes of the satement shoud be crculated o the members before  the
Mser nmakeshs saemet [/, p 54

Whensmulzneous  inierpretation 5 avakbe, noneed O funsh  a ooy
o the Mnsiers saemet n Hd madeonte foor o the House [07)
po. 28334

No questions  should be asked whie the statement is being made [408,
A0, pp. 28485

Ministercanmakeastatementevenwhenacalingattentiononthe
samesugect  hes been admited for afdonng  dae [410, pp. 28586.
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Statementshouldbemadeonthesamedayifnotsimuttaneously,in
boh Houses @411], p. 286.

Statementshouldbemadebythe Ministeronthesamedayinboth

Houses (412, p 287

Seeking  darifications on the statement madeby a Minister is not in
accodance  wih the Rues [413, pp. 28788

It is not customary to alow explanations on the statement madehby a
MBee §l4 p 2R

Members can seek darficaions oy afer te satement has been made
andnotwhentheannouncementaboutmakingthestatementismade
ps5 o 2880

Minister ~ must supply copies of the statement to be madein the House
mmedetely {417, p. 20

Whena Minister  makes a statement it is presumed that he has read the
Seiement  popely 18, p 20,

Memberscanseekclarificationona suomotu  statementmadebya
Mser (19 po 2091

Ministersareresponsibleforthestatementsmadebythem[420],
po. 29192

A suomotu statementshallbereadoutandnotlaidonthe Table
2 p 2
MOTIONS:

Amoion can be moved by a Minster  though ised in te namedf anoher
M (|00 p 20

Members shoud not raise a matter, which is not on the agenda, without
infoming te Chaimman beforehand (425, pp. 29697.

Motionadmittedunderrule 1 70canbelistedfordiscussionunder
e 176 according to pracices  and conventions  of the House [426),
pp. 297-30L

Mationcanbesecondedbyanymember[427],p.301.

Whena private member's motion and an identical moton of the Govem-
ment are both admited by the Chaiman, the Govemment moton would
haveprecedenceonaGovemmentbusinessday[542],p.400.
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Advidily

Apportment of o separe Commissons of Inquly  ©© inuie o de

gaions of comupion  against the famly members of the Prime Minser

ad those of the fomer HomeMinser & in oder [423, pp. 29395
Amendments:

Movingofamendmentstoamotionafterthedebatehascommenced

maybe aloned if the House has no dbecion  [424), pp. 2959%6.
Maion for Papars

Moton for papers cannot be moved on a matter about which the Minister

concemed had in the recent past madea statement 428,  pp. 30102

Maion for papes canat be admited  anealy gopotunty s avakbe
for te dsosson  of te poposed matier B9 p 02
No-day-yet-named:
Fig tme addae for dsosson  ress wih the Chamen B30, p 3B
Timefordiscussioncouldnotbegivenasthe Governmentwasnot
ageecbe (431, pp. 03%4
Subsanive:
Nopovson for bingng asustanive  moion aganst  a Chief  Minser
2 ple

ComptrollerandAuditorGeneralcannotbecriticizedintheHouse
exoept on asubsantve mation [170,  pp. 13031

Members cannot make any refiection on the conduct of persons in high
authoity  except on a substanve motion drawn in proper  Eerms  [175,
176, pp. 13K

Matiers  pertaining 0 CenreSae  rhtions shoud berased trough a
sbsanive molion insead  of aspecd  menion for beter  debaie  [195],
po. 14445,

Ay mater which 5 key © bedsoussed n asubsanve mamer noay
ofthelaterproceedings, meremotiononitisnotallowed[196),
pp. 14546,
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Noes:

Naotices of motion lapse wih  termination o membeshp (437, p 36
MOTION OF THANKS:

See President's Address.

OATHTAKING:

AMinister ~ who has ceased to be a member can answer questons in the
House as per atide  75(5) which susains him as aMinser  for sx oo
seave  months, no fesh oath requied  [97, pp. 27677

Ued Hd n Uduidead o dd o Baa wie @dg oah hed
soet B33 p 36

ORDINANCE:
Power 1o legisate though Ordinances shoud be used spaingy — [434],
po. 30708
t s not necessay © ly an Odnance which has lost s force  [460],
pp. 330X

Nodiscussionisallowedatthetimeofiayingthestatementonan
Odinance [461], pp. 3323

Ordinancestobelaidonthe Table, normally’ thepreviousday
2 p 3R

PAPERSLAIDONTHETABLE:

Pior pamsson o te Chamen & necessay for aMisr © by papes
on behaf of acher Mrser [108 109, pp. 808L

The Chamman has the authoity  to decde whether any document is © be
Bd ont o beld onte Tde o te House [I18, po. 8687

The Chamman can pemt aMinser © by asaement onte Tdie o te
Housewithoutallowingclarificationsatthatpointofime[159],
po. 12526,
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The Repot of the Govemor of aSate onte baess of which te Presdent
ssues aProdamaion  under aride 356, need not be paced on the Tabe
B4 o 24B

Members should be informed  about the papers not ised in the revised
B dbees [ eqed O bebd Bl p
MemberscanaskfordiscussiononaGovemmentpolicyafteracopy

theredd 5 Bd onte Tabe o te House B2 p 266

AMnser B nat obigeied © by onthe Tabde of te House adspetch o
oher Sae Pepas f hegves n hs omnwods asummay o gst of such
dspeich o Sae Paper 398, pp. 27778

Papers can be laid on the Table by the Govemment at any tme [437],
po. 31213

Anvhing  handed oer a te Tabe 5 not auomeicaly bd onte Tabe o
the House @438, p. 313

Members have right to know the viewpoint of the Govemment regarding
the papers Bd onthe Tabe @39, p 313

Papers shoud belid onthe Tabe in boh Houses smutaneously [440,
p 34

Papers shoud be lid onthe Table in both Houses [441), p. 314

Papers shoud bebid asealy aspossbe (42, p 315

Members wishing to makea pont regardng papers being lid can do it
eiher befoe o aer te pgpes have been bd 43, p 315
Podamation has o belid onthe Tabe (444, p 316
DocumentsquotedbyaMinisterneednotbeplacedonthe Table, if

they ae dedared by hm © be inoonssernt wih te pubc neest 45
p 36

Membershavenorighttoplaceonthe Tableanydocumentbeyondthe

far bouds of pasond eqbmaion 446, pp. 31618

f aMinster quotes fom adocument hecan befoced t by t onthe
Tdde, hecanat aod it the member, honever, cannot be foced 10 lay
onte Tdle suh doouret t 5 eidy e Chamans  dsoeion ja48,
po. 3190

Amembercan refer 10 any document, but it cannot be lid on the Table
wess te Char pemis 449, p 30
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BothEnglishandHindiversionsofthepapersaretobelaid[450],

. 3021

There s no bar on the Govemment to lay any document it lkes; no tme
Im b pesabed for dog @5l pp A2
MembersshouldnotdisplayphotographsanddocumentsintheHouse

wihout  showing them to the Chaiman and geting them authenticated
B2 p 3R

Official documents should not be laid on the Table of the House by a
pivate memberfds3, p. 33

Newspapersarenottobelaidonthe TableoftheHouse[454],
pp. 32324,

Pivate  comespondence  between  indviduals canat be laid onthe Tabe
o te House ad tus gven immuniies  which t Wl not ohewise  enoy
BB, mp A5

PresidentialOrdershouldbelaidonthe TablewhentheHouseisin
sesson P13, pp. 37475

Lapse or bk of vadly 5 nobar © e Podamaion being b|Bd on te
Tde B4 p 35

t & for te Govenment © decde O pace onte Tabe o te House the
Prodamation  issued under afde 356 515,  pp. 37576

t & te Prodamation, nt the Govena's Repot, whch & requed 1 be
bd onte Tade [B16, po. 37677

Bah te Engsh adte Hnd vesons o te Presdenfs Addess ae ©
belbid onte Tabe (19 pp. 3808L

Commisson of Inquiry:

layng o INeim Repos of the Commisson o inquly  onte Tabe o the
House B n ader E3¥ p 30

Cortioentalseet aocuments:

Amemberhas no gt t place any confidential or secret document on
the Table of the House which he cannot authentcate and in no case can
amemberlayanydocumentonthe Tablewithoutthepreviouspermis-

sn o te Car (436, pp. 0912
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The Govemment hes © deade whaher &t 5 N te pbic et 1 pace
adooument onthe Tabe of the House or not &t s beter to deade & n
consultation wih the Chaman 447, p. 319

g o bEes

Nomaly te seior Mrses shoud by te pgpes F & 5 not possbe
then the namesof junor Minsers  shoud appear onte oder peper. |In

case the Minster s suddenly hedd up, te Char maybe informed  about
i otat te ramed hs Depy 5 cdled © by the pgpers (459, p 36

No=os

Whentere 5 adauoy povson regadng  lying  of a natficaion o
the Tabe, te Goemment must see tat the poision B didy achered
b §57 . 3R

kg a ndiicaion dung sessn paid B nat awvideion o te g
and pideges o te Housef aoopy teredd 5 bBid onthe Tade te same
dy A58, p 3B

Natiication wih  financal implcations ssled onthe ee o te Budget
maybereferredtotheCommitteeonPapersLaidonthe Tableofthe

House for fadual examiaion  [459, pp. 32830

Ordnances:

t s not necessay © ly an Odinance which has lost s foce  [460],
pp. 330X

Nodiscussionisallowedatthetimeofiayingthestatementonan
Odnance [461], pp. 33233

Ominances 1 be llid onte Tabe, nomaly  the previous day [462)
p 3R

Repots:

layng o INeim Repos of the Commisson of inquly  onthe Tabe o the
House B n ader E3¥ p 30

Layig of the CBI Repot onthe Tabe s not dloned (64, pp. 33435
Members can only raise queston conceming any delay or noncompl-

ace wih the nles n regad 0 the pepers © belid onthe Tabe o the
House 65, p 3356
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AReportlaidonthe TableoftheHousemaybediscussed[466],
pp. 3B3H.

Noe of dsset shoud not comtan aspesos  ad in cae of dspue,  te
Repot shoud not belbed  for bying onte Tade M6/, pp. 33637

In case of deby n lyng the Repots, Mnser shoud comeout wih te
epadin {63, p 3.
PARLIAMENTARY ETIQUETTE:

Members shoud not go to the Chamman whenadebate s onasit dverts
s dein  Prll p 10

Nomember should speak fom aseat oher than hs own[272, 292, 293
po. 19091, 204

Membersshouldnotmakecommentswhenanswerisbeinggiven[273],
p 191

Amemberor a Minsier  should not comein between the speaker and the
Cer /4 p 190

Amembershould notcrosshetweenthememberspeakingandthe
Chamman 275, p. 192

The rules, pracice and etiquette of the House requre that members
and defamatory  [276],  pp. 19294
Runningcommentaryontheproceedingsshouldnotbemadebyany
member [317], p. 219.

Aspersons:

No aspersons  should be cast on any person whois not a memberof the
House 277, pp. 19495

p 1%

Al secions of the House shoud dedde by mutual consuitaions about
mpementaion  of te rde  prohbiing the making of defametoy remarks
aganst apeson not preset in te House 279,  pp. 1959%6.
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Anybody waning to repeat or make a comment in wiing or oaly out+
sidetheHouseonadefamatorystatementmadeonthefloorofthe
House, sl not have any poedon [280],  pp. 19697

Derogatoryremarksshouldnotbemadeagainstanymember[281],
p 197

DerogatoryremarksshouldnotbemadeagainstthePresident[282],
po. 1978,

Deason of te Char dedaing wods or uterances  as derogatory  shal
beid 283 ppo 198X

Membersshouldrestrainthemselvesfromusingderogatoryand

unpeasant  remaks aganst  each oher 284 p. 190

Thereshouldnotbeanyderogatoryremarksagainstapersonwhois
incapable  of defendng  himsef  in the House 285, 286 p. 200.

Derogatorywordssuchasthe‘helplessnessofthe Chairman’not
doned 87, p 200

Members shoud not be addressed in a derogatory way [304], p. 211

Disparaging  remarks shoud not be madeagainst the Heads of foreign
Saes 3 p 0L

Disparaging  remarks shoud not be madeagainst anyone not present in
the House 289, p. 202

PARLIAMENTARY PROPRIETY:

Members not o make imesponsible satements that  might harm national
eess B p 20

Amember appointed as a Minister in a State cannot be prevented  from
siting n te House or voing, wiess he hes been eéeced 0 the Assenmbly
B p xR

Ragng te tff o posd afdes ec. by e Goemment onte ee o
te Bubet 5 aquesion o popey adna of ey B0, po 3B
Announcements made outside  the House whie Pariament is in session
whch ae not seemens  of pooy, comsiue rether  beach o piviege
nor beach o popiy {71  ppo 3041

OnmattersofpolicyandotherimportantissuesPariamentmustbe
nomed ealest @72 pp A4
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Issuance  of noffications with revenue  implcations on te eve o the
Buket 5 cotay o patemenay  popey {73, pp. 34244
AnylegisiationpassedintheotherHouseshouldbebroughtinthis
House so that  constituiional requiement s fuifled and popiety is
maained  [474, pp. 34546.

Dechain o ineess
AmemberhavingpersonalinterestinamatterbeforetheHousemust
e te el o et {69 p 3B

PERSONAL EXPLANATION:

Membershavenorighttoplaceonthe Tableanydocumentbeyondthe
far bouds of pasond eqomion 446, pp. 31618

Amembershoud nat exceed permsson ad refer 0 maters  not pemitied,
whie making personal  expanaion 475, pp. 34748

Quesios o daiications ae mt doned onpasod e@adion (476
p 348

Nodiscussionshouldfollowapersonalexplanation[477,478],
pp. 34849,

Nodebate or question can be raised on apersona explanaton  [479],
p 30

Debatable mater shoud not be brought foward whie making a personal
epadion {80, p 30

Nodiscusson  on asaement  of pesonal  eqlanaion  can be pemited
bt asaemet o @ n t can be contadced g8l pp. 3BO5L
Mrses have gt © maepesondl epaaion (483, p. B2

MemberstoseektheChairman’spermissionforgivingapersonal

eqereion {84 pp. 3253

Oreshoud nat impinge onthe gt of amemberto gve an expanaton
as amember 485, p. 353

Pior  noice befoe making an alegaion 5 requed © edbe te member
b gve apesond eqanaion i te House 486, pp. 3B3HA
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POINTS OF ORDER:
Nopot o oder onte Cer's g [3 p 27

Poris of oder shoud not berased onabwsness ta 5 nat befoe the
House [487, p. 35.

Ponts of oder shoud not be rmised whente subect s aeady under
consideration o te Charman (488, p. 36

Apont of oder shoud oconcen amater which 5 immedaey befoe the
House and not a matier dscussed  eafer [489],  pp. 35556.

Aport of oder can berased ony onamater before the House [490],
p I

Ponis of oder shoud not berecoded  not adloned by the Char [491],
p B

There can benoport of ader onapot of oder (M9, p 357

Apot o oder can berased oy wih te pamsson o te Char [93)
p 3R

Agred ot o o sold mt beden wpdiig te by aeErin
g p 3B

Pots of oter shoud not berised cuig hefenhor  dsosson A9H
pp. 35850,

AMrser a0 can gpeek onapot o oder (496, p 3.

AMniser  whois the memberof the oher House, also can raise a point
o oder K97, pp. 3BVE0

AMNSE, een f not amemberdf e House, hes afigt © rase apont
o oder M98 pp. BLE2

AMinster whois amemberof the House has arnight to raise apont of
oder M99, po. 6263

Pors of oder shoud not bemised duing te quesion  hour 500, 50,
502, 508, 504, 505, 506, 507, 508, 500, pp. 36366
POLICE:

Bxamination  of pariamentary documents by police can be aloned only
wih the pior pemsson o te Chaman [110, pp 8182
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Thee 5 nobeach of pMege  of the House by the poice n dschaging
ther nomd duies in a stuaion where members maybe nolved  but the
policeshouldnatdoanythingwhichislikelytoimpedetheminthe

dedhage o her dues 47 pp 40800

POLITICALPARTIES:

Uks tee 5 did nmmen ®s d gt h apy dont cen te
House 124, p B

Clarifications on asatement can be sought only on paty bass [168],
pp. 12930,

Happenings in apaty meeting cannot be madethe subjectmatier of a
quesion o beach o piMege o te House (48, p. 410.
PRECINCTS OF PARLIAMENT:
Members shoud remain in te prednds of Pafament  for  pafamentary
wok oy and not b reman there duing night for meking demonstrations
o huger sies 5 p 20
Allotmentofaccommodationinthe PariamentHouseisunderthe
aihoty o te Speder 4] p S
PRESIDENT:

Recommendationofthe Presidentis necessaryformovingany
amendment o any Fnance Bl seeking © vay any ax or duty in which
te Saies ae neesed  [I§ po U2

Conduct of the President should not be discussed in the House [178],
p 1%

NameofthePresidentneednotbementionedduringthecourseofa
debate n te House [238, p. 171

DerogatoryremarksshouldnotbemadeagainstthePresident[282),
po. 1978.

The decson  of the Supeme Cout s befd i dyues asg ot of
te edin o te Pestet Bl p 37

DiscussiononcorrespondencebetweenthePresidentandthePrime
Meer  nvoves  condiiutiondl nepreision Bl po BB
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The contents  of the Presidents eter o the Pime Minser cannat be
dscussed  in the House B12, pp. 36874

PresidentialOrdershouldbelaidonthe TablewhentheHouseisin
sesson Bl3,  po. 37475

Lapse or bk of valdly 5 nobar © te Podamaion being b|d on te
Tde B4 p 35

t & for te Govenment © decde t pace onte Tabe o te House the
Procamation  issued under afide 356 515,  pp. 37576

t s the Prodamaton, mt te Goemo’s Repot, which 5 requed © be
bBd onte Tade Bl pp. 37677

The summoning of the House by the President can be canceled and the
House can be asked to meet on afresh date [B17), pp. 377-79.

PRESIDENT'SADDRESS:
Pesence o the Pime Minser o somesenor Minser & requied  duing
dsosson on the  Presidents Addess [01, p 273

Interupting the President whenheis addessng the members of both
HousesassembledtogetherisunbecomingofMembersofParliament
B8 p 3

Boh te Engsh adte Hnd vesons of the Presdets Addess ae ©
beld onte Tade (19, pp 3808L

Moaton of Tharks:

Scope of discussion  on and amendments to the Mation of Thanks on the
Presdents  Addess [B20, 521 pp. 381&.

Soope of amendments to the Moation of Thanks on the Presidents Address
B2, m 358,

Use of the erm ‘gatefd denoes the samemeaning as thankid and can
be used n the Maion of Thanks [B23, p. 386
Pesence of e Pime Minser o somesenior Minsler B essenid duig
the dscusson onthe Moion of Thanks on the Presdents  Addess B4,
pp. 38687

Members can seek darificaions aer  te Prime Minser's repy o te
debae on the Maion of Thanks B2, p. 387.
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PRESS:

Unless the House puis aban, newspapers have gt o reproduce  faily,
fihilly adaouaey te poeedngs o ay pat teed  wihou a
hindrancefromanypersonnotauthorizedbytheHouseorbyanylaw

B, . 24749

Press repofs  can be taken naice  of whentese ae bought © the noice
o te Gar B, p 38

The press shoud repot  the proceedings of the House comectly B27),
p 3B

InreportingtheproceedingsoftheHousethepressowesagreat

resporshily b te Huse 528, p 3R

In repoting the proceedings  of the House the press must be absolutely
dede B9 p 30

Press should be careful  whie repoing  the proceedings of the House
(X, 531 pp. 0R

Mediamen should be careful  in repoing  the proceedings of the House
B3 pp 3B

Themattercanbedroppedifthe Editorpublisheshisapologyand

epesson of reget pominenty  in his newspaper, in case he commis
nosypesso v o ugesto B85 b8, pp. 456517
Misreportingbythepressmaybetakenasunworthyofnoticebythe

House B79, pp. 45759.

Qesn o pivdee rd agagt  ajourel or hs wieyp regady
Parliament;theobservationsofthewritermaybeignored[580],

po. 45960

Wiings  of joumalsis gopeaing N newspapers,  diidzing the Members
o Pabment wih debeae nen, ae nt wath te ssos noe ad do
not constiLie beach o pMege B8l o 46062

Generalandsweepingremarksarebeneathnoticeandtobetreated

wih conempt 582, pp. 46264

b doess @ codlie beach o pMee uks poed te te nomen
wes diicaly gen B3 o 46466

Namesof the newspapers should not be mentoned duing the course of
aspedd meon [663, p. 514
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PRIMEMINISTER:
Alegation meceagaingt e Pime Minder as a0 is  refuiaion b o
rood 151 p. 10
Any insinuation on the Ofice of the Prime Mniser which ofends the
Rues wl be removed fom the recod [328] p. 25

DiscussiononcorrespondencebetweenthePresidentandthePrime
Mser  nvoves  consiuiordl nerpreiaion B pp BB

The contents  of the Presidents eter o the Pime Minser cannat be
dscussed  in the House B12, pp. 36874

Members can seek darificaions aer  te Prime Minsers repy o te
Oebate on the Mation of Thanks B2, p. 387.

The Pime Minster shoud nomaly be preset in te capid duing the
sssn o Pabment B33, p 34

ReferencemadeaboutthechildrenofthePrimeMinisterandthe
photographs, publishedinnewspapers,shouldbedeleted[534],
po. 34%.

The Pime Minstr s ened 1 eqress opnon wihn  te [mis  of
parfamentary pocedure BB, p. 36
In odnaly ocouse, noices of quesions gven by members shoud nat be
st b te Pime Mses Oie X p 4R

PRIVATEMEMBERS’ BUSINESS:

Official documents not o be kid on te Tabe of the House by a pivate
member 453}, p. 323

Time for pivate members busness mayaso be aloted by the Bushess
Advisoy Commitee [540], pp. 39399.

Pivae membes busness shoud be gven  prioiy onapihae membes
Gy A, p 30,

Pige  membes Bk

Whena memberrepies  to the debate on his (pivate  members) Bl he
sgoud not big n ay newpais not rased eader by him B3, p 3%

Discussiononaprivatemember'sBilmaybecontinuedeveninthe
absence of e mover of the Bl [B37, pp. 39697
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Apivate members Bl can be dsoussed n the absence of the mower, ff
the Bl hed dready been mowed 538 p. 397

The mover can moefor lkeae © wihdaw the Bl a ay dage of the Bl
B o 7B

Moo

Whenaprivate member'smotionandanidenticalmotionofthe
Govemment are both admited by the Chamman, the Govemment motion
wouldhaveprecedenceonaGovemmentbusinessday[542],p.400.

Resobsior
Discusson  need not be reopened after te mowver of apivae  members
resolution hed repied 0 the dsosson 43 pp. 4000L

PRIVILEGES:

PiMege Bsues shoud not berased rmegadng  the arest  of members of
Lok Sabha [p44], p. 402

Procedure is required to be foloved when a complaint is madein one
HouseofParliamentagainstamemberofthe otherHouse [545],
po. 40204

Naotice of breach of piviege against amemberof the oher House shal
beelered © te Pesdg Oficr o tet House 46, pp. 40608

Thee 5 nobeach of pMege  of the House by the poice  n dschaging
ther nomd duies in a stuaion where members maybe moled  but the
policeshouldnatdoanythingwhichislikelytoimpedetheminthe

dedhage o her diies 47 pp 40800

Happenings in apaty meetng cannot be madethe subjectmatter of a
qQuesion  of breach of pidege o te House (48] p. 410

Piviege  issues shoud not be raised wihout prior pemisson  of the
Chamman [A49, p. 410

Amatier  of priviege, which s beihg consdered by e Chaman, shoud
nat berased n te House B0, p. 411

t 5 for the Chamen © deade wheher thee b apiMege mater o nat
BBl pp 4112
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TheChar 5 nat requied © gve rasons for redng apiviege notice
B p 42

Ony those membeswhogwve noice for rasng aquesion of priviege
may be aloned to make obsenvations  before notices  are consdered by
the Chamman [B53, p. 413

Qesin o piege 5 mt noed, | seemet B meceby te Miier
der deiquy B4 pp 41320

The Minsir  concemed  maybe ased © funish  inomation before kg
adedson  on e admisshily o amdice o pMege BB pp 42021

Wil miseadng  of the House may consiitie a priviege issue  [B56),
p 41

Quesion  of beach of piviege asng n comedon wih the Commitee
on Pubic Undetakings need not be taken up in Raya Sabha [B57, 558],
po. 422-32.

Regadng noice o breach of pivege agangt  the Govemment of Orssa
B9 o 42X

Quesion o piMege can berased onte foor of the House and then the
gy s B p 4B

Matier regadng st © and inuy  susaned by a memberof the House
s eered 1 te Privieges Commitee of te House 61, pp 43334
f amembertins ta hes impeded n the pefomance o hs duiess he
can bing it to te naice of the Chaiman, ether in his Chamber or by
wig © hm B8 p 44

The piviege o feedom fom aest 5 Imed © dd s oy ad does
not edend 0 cases of arest and defenion  under the aimina law.  In
cases of amest of a member, the concemed authoriies must  prompty
nimate  te Presdng Officer of the House saing  the reason for the
arrest,detentionorconvictionasalsothe placeofdetentionor

impisonrment 670,  pp. 44447.

Censoing  leters  addessed o members does not  constiute abreach of
piviege o te House. Ths, however, shoud not ivove any mah fe
acion or interference with the legiimate dutes of members [571],
po. 44851

There shoud be no mah fde adion o interference wih te legimate
duies of te membas[p72, p 451
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AmemberhastheprivilegetoexpresshisviewsfreelyintheHouse
b3 . 452

ContermptofiheHouse:

Mere aegations thet fads had been syppressed  fom the Pubic  Acoouns
CommitteecannotbyitseffamounttocontemptoftheHouse[142),
po. 11112

There s no conempt of Raya Sabha if Lok Sabha mentons in iis  oder
peoer aBl arkering  onte Pestent  te kegsbie pones o a Sak,
even before the Prodamaton in tat regad  has been appoved by Raya
Sabha 562, pp. 43435

f te Govemment denes the exsence of apoposad in e Cound  but
heppens © come aposive ocondusion  onit ke, nodage o haig
misledtheHousecanbelevelledagainstthe Govemmentnorcana

queson of abreach of priviege and conempt of the House be raised
B63, . 43531

f aMnser dams thet he madeaseement n te Cound onthe bess
o  information he had a te tme, a mere alegation thet he madea wong
satement,  cannot amount o contempt  of the House [B64],  pp. 437-30.

Membersshouldnotdoanythingwhichmayamounttocontemptofthe
House B65, pp. 43940.

Reacion shoud be gven in response o adscusson  hed in the House
wih cae and cauion [B66], pp. 44041

Vague charges against members wihout  imputng  any mala fide are not
treatedbytheHouseasacontemptorbreachofprivilege[567],
po. 44143

To constiue abeach o piege o coerpt of the Houset hes o be

poved that the satement wesnot ony wong and miseadng  but it wes
made delberately o msead the House (68, pp. 44344

Poy saemats
Poicy announcement to the press before it s paced in the House does

not constitute a breach of priviege or contempt of the House [574],
po. 45253
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Poicy satements should not be madeouside the House when the House
B h s=sson BB, 56, 577, pp. 45356

Pess
Themattercanbedroppedifthe Editorpublisheshisapologyand
epresson of reget pominenty  in his newspaper, in case he commis
nosypesso v o ugesto B85 B8,  pp. 456517
Misreportingbythepressmaybetakenasunworthyofnoticebythe
House B79, pp. 45759.
Qesn o pidee red agagt  ajourd or hs wieyp regady
Parliament;theobservationsofthewritermaybeignored[580],
po. 45960

Wiings  of joumalsis gopeainy N newspapers,  diidzing the Members
o Pabment wih debeae nen, ae nt wath te ssios noe ad do
not constiLie beach o pMege B8l o 46062

Generalandsweepingremarksarebeneathnoticeandtobetreated
wih conempt 582, pp. 46264
b doess ot codlie beach o pMee uks poed te te nomein
wes diicaly gen B3 o 46466
PROCEEDINGS:

Runningcommentaryontheproceedingsshouldnotbemadebyany
member [317], p. 219.

Discussons madeouside  the House cannot  become pat  of proceedings
B3 o 2647
Interpreters need not have poliical kowedge a0 [364 p 247

Recoding  of:
Members are not dloved © raise any point wihout  previous  permission
o te Char ad aphing sad by them wihout permisson 5 not recorded
g p &
Anthing  spoken wihout  the pemisson of the Char need not be recoded
o4 o 777
Anythingthatthememberssayshouldnotberecordedwhenthe
Chamen 5 onhs kgs [111] p &

Amember'sspeechneednotberecordedwhentheChairmanisonhis
Bp 1 p %A
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The Chaiman has to issue speda  direciions whenever proceedings  are
nt © berecoded 127, p A

Alegation meceaganst the Pime Minslr  as aso is  refuiation o oo
recod 151 p 10

Speeches or dbsevaions madein defance  of the Char's  oders,  shoud
not be recoded [299, pp. 20809

Anthing sad wihot pemsson of the Char, not © be recoded  [301],
p 20

Cosstaks  adwhspeings not © goonrecod uless tey fom pat o
the poceedngs [B0Z, p 20

AnythingspokenwithoutthepermissionoftheChairhasnottobe
reooded [Bl16, p 218

Words fom the chargeshest, f menioned in the House shoud not fom
pat o te eoods (M8 pp BIR2

Poris of oder shoud not berecoded  not aloned by the Char [491],
p B

Even some poions  of Minister's answer 0 a supplementary  question
may go unrecorded  [623],  p. 491

Repatg  of
Unless the House puis aban, newspapers have gt o reproduce  faidy,
fihilly adaouaey te poeedngs o ay pat teed  wihou a

hindrancefromanypersonnotauthorizedbytheHouseorbyanylaw
B . 24749

The press shoud repot  the proceedings of the House coredly  [527],
p 3R

InreportingtheproceedingsoftheHousethepressowesagreat

resporshily b te House B28, p 30

In repoting  the proceedings  of the House the press must be absolutely
dede (9 p 30

Press shoud be careful whie repoing the proceedings of the House
B0, 531 pp. 0N

Mediamen shoud be careful  in reporing  the proceedings of the House
B2 . 32XV
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Misreportingbythepressmaybetakenasunworthyofnoticebythe
House B79, pp. 45759.

PROCLAMATION:
Podamation has b belid onthe Tabe (444 p 316

Lapse or ladk of valdly s nobar © the Podamaion beng bd on te
Tee B4 p 3B

t s for te Govemment © dedde t pace onte Tabe o te House the
Podamaion  issued under afde 356 B15,  pp. 37576

t 5 te Prodamation, nt the Govema's  Repot, whch & requed 1 be
bd onte Tade [B16, po. 37677

Noice of amoion for dsspproval  of adattoy  resoution regarding
Prodamation  ssued under atide 3B can bergeded B39, pp 50102

Q

QUESTIONS:
Nobody can ask questions  about loan  transactions of any one indvidual
Bl p 20
Members camat quesion  the gt of the Chammaen © dov o © dsdowv
aqedon B34 p 46
Whena quesion s addressed 0 awong Minsty, the Minsty 1t which
te ouesion hes been addessed, 5 resporsbe o tansknig it ©te
coredt  Mnsty. In case aquesion concems moe ten  one Mingty, the
Mnser amsneing the quesion must Bke  responshily on behef o the
whole Govemment, or both the Ministers  concemed maybe present to
avner & BB, po. 46670
f amemberdoes not put aquesion sed in hs name it s teaed as
withdranwnbuttheChaimman,attherequestofanyothermember,may
ded tet te asner Dt begen [B8G p 471
Memberwhopus te quesion hes te i gt D rase  dgedion Bs7)
po. 47172
Paty manfesto as such not o fom pat of answer to quesion [583],
p 472

Whenaquesion & put n Engish, the repy can begven in Hnd  [589]
po. 47273
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Quesiors  shoud be amsnered ether n Engsh o n Hd 90, p. 473
Ministers ~ can answer questons ether in English or in Hindi [591],
po. 47374,

The Govemment has to decde which Minsty wil answer a particular

qeson B, p 474

Only when no Minister  of a particular Ministy is present,  some other
Mnser ooud gve repy D aquesion B3, pp 47475

Whenaquesion & kBed aganst  a Minsty, the concemed Minser hes
bedy B4 p 4B

Msters hae © asner the questonrs  put o them and nat the questions
thet ae put by way of iniefecions by dher membes 595, p. 476

Minsters  can answer a queston  in the House as they think best [596],

po. 47677,
AMnster mayrefuse to answer aquesion, if members do not hear him
B p 47

Saemet ocoredng  awsner 5 © beread and nat Bid onte Tabe [B98
p 477,

Questions  on suppoasiions ae not doned [, p. 478

Minster  can place lengty answers to sared questons as siatements
on the Tade of the House [600, 601), pp. 47879.

The Chamman hes the ight 1 tanser quesions [602, pp. 47980
Pats of aquesion rased by amembercannat be deeted [603, p. 480.
The discretion o the Chaman b dired aMniser 1t answer a sared
queston, which is not put or the memberin whose nameit is lised is
dbsert, s exaosed oy n excepiod  cases [604,  po. 4808L

In odnaty ocouse, noices of quesions gven by members shoud nat be
wt o te Pime Misges Oie ¥ p 42

QUESTION HOUR:

Withregardtoremarksmadeduringthequestionhour,memberscan
P dppdos B wih pamsson [BI p 266
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Ponts of oder shoud not berased duing the quesion hour [B00, 501,
502, 508, 504, 505, 506, 507, 508, 509, pp. 36366

The queson hour s meant o put quesons but quesions maybe based
on nomation  which has © be aluded 1 [B06] pp. 48283

Duringthequestionhouronlyquestionsshouldbeputandmembers
shouldnotmakeanyspeechbeforeputtingquestions[607,608],
pp. 48334

Thequestionhourshouldnotheinterruptedtodiscussmattersnot
reat © te qesion hoor G p 4A

Questions  of poicy cannot be rased duing the queston hour [610],
pp. 48485,

Pocy maters not © bedsosssed duing the quesion hoor [B11), p. 486
There canot  be a fuHiedged Ocbate or dsousson  duing  the quesion
hour [612, pp. 48586

Spedic  quesion  shoud beput duig the quesion  horr [B13, p. 486

Supplementaries:
TheChairhastodecidewhomtocalltoputsupplementaryquestions
g p =&
f severa members have gven natice of the same quesion, everyone of
them cannot insst  onhis being aloved t put suppementary  questons
before the Chaimman passes on o te nedt quesion [614] p. 486
Preference shoud be gven for asking  supplementaries o those members
in whose names the queston slands [615, p. 487.
Thememberwhohasputthesupplementarysaysthathisquestionhas
ot beenily awneed heste i gt O iMie  te Cas  aein
B8 p 4
Tobeap ad b te pont wihout apeambe [617, p 48
Tobe as bief  as possbe  [618] pp 48380
Notmorethansixsupplementariesaretobeallowedonanyquestion
B9 p &
AnybodyemployedinaState-aidedCorporationisnotaGovemment

them [620, pp. 48990
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Supplementaryquestions, notrelatedtothemainquestion,arenct
adnsste  [62] p 40

AMrser s not doved D repy D suppementaies o a suppemenay
62 p 40

Even some poions  of Minister's answer 0 a supplementary  question
may go unrecorded  [623], p. 49L

ltisthe Chairman’sdiscretiontocallanymemberforasking

Supplementaries 624, p. 490

Aquesion reaing t poicy mater s not alowed in a supplementary
62 po 4012

In te quesion K I the it members abset, te second memberhes
gt © ask o suppemenaies B26, p 492

The quesion hour canot be suspended for dscussing a priviege moation
627 o 428

The question hour maybe suspended as per the Rules [628], p. 493.

The quesion  hour can be suspended onamation o tis efed  supported
by te maoly in te House 629, pp. 493K

ThequestionhourcannotbesuspendedandthesenseoftheHouse
cana beten der the Chamans mning [63X, p 4%

e hit
Egt minues for each quesion [631 p 4%

QUORUM:

Halfarthour dscusson camat be posponed 0 te nexdt day i the House
s adouned for the day for want of quoum [348, pp 237-38.

Aquoum s necessaly even duing the lunch hour to pass aBl [632],
p 4%

t s the responsbity and obigaton o membest manan  quoum n
the House [633, p. 49%6.
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QUOTING FROM DOCUMENTS:
SeeDebates.

RAJYASABHASECRETARIAT:
lfmembershaveanygrievanceagainstandfficeroftheRajyaSabha
Seaeaict o anyhing done n the Seoeiai, they shoud appoach the
Presdng Officer in his Chamber and not ventlate them in the House
B3 p 1A
Members shoud not cast aspersons on the Rajya Sabha Secretariat on
te foor o te House P54, pp. 17080,

REPORTS:
Only essential  extracts, not unnecessary  detalls, of any Repot of a
Committee or communication need be gven [249, p. 177.
ARepot 5 © be authenticaied befoe quaing fom t n the House P50,
po. 177-78.
Limitaion onte dsousson  of the Repots of the Unon Pubic  Senice
Commisson [267], pp. 187-88.

The Repot of the Govemor of aSale onte bass of which te Presdent
issues aPodamaion  under atide 356, need not be paced on te Tabe
B4 pp 234H

ARepot paced n Pafament Lbay b asgoodaskig t onte Tabe
o te Huse 372, p 258

t s not aways incumbent on the Govemment o lay on the Table of the
Cound the Repot of any Commitee apponted by it [463, pp. 3333A4
Laying of the CBI Repat onthe Tabe s not dloned (64, pp. 345
Peusd o the CBl Repat by leades of the Opposion 5 pemied under
oah of seaecy [635,  pp. 497N

Memberscanonlyraise questionconcerninganydelayornon-
compiance wih the nies n regad © te pgpas o beld onthe Tabe
o te House 65 p 35

AReportlaidonthe TableoftheHousemaybediscussed[466],
po. 33B3LH.
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Noe of dsset shoud not coman  agpesons ad n case of dspue,  te
Repot shoud not belbed for g onte Tabe M67, pp. 33637

In case of deby n lying te Repots, te Mnser shoud comeout wih
e egerdon K63, p. 37
Repots of te Commitees, onthe bess o which aBl  has been prepared,

need nat be aouaed o membas, f te Mnser does not wart © do so,
uness edrads  fom such Repots are quoed by him [634], p. 497.

RESOLUTIONS:

Discusson  need not be reopened aftr te mowver of apivae  members
resolution hed repled 0 the dsosson 43 pp. 40001

Mover of a resolution shoud be present in the House, whenit s being
dsosed 636 p 500

AGovemmentresolutiontakesprecedenceoveramotionmovedbya
memberas far as woing s concemed, even if bath have been discussed

ogeher (637 pp. SO00L

Resouions ae not cared ower © the nedt sesson of te House [638]
p 0L

Noice of amoion for dsapproval  of adatoy — resoution regarding
Prodamation  ssued under atide 3B can bergeded B39, pp 50102

Resoluion  seeking disapproval  of Ordinance could be moved, even if
Sandng Commitee had deared it eader in the fom of aBl [640,
po. 50208
RULINGS:

Ruing by the Chaimman on stamed queston no. 87 answered on 3 March
1987, alegng  favourtsm shown to a private company in regad t a
roed  constudion corad n Joden 128, pp. 497

Permisson o ahewise  fom the Char need not be quoed as a precedent
aanug [0 pp 14849

Lok Sapha rmiings  shoud not be dscussed in the House 230, p. 167.
Ruings shoud not be dscussed in the House [329, 330, pp. 22526.
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Ruing gven by the ViceCharman is as good as aming gven by the
Chamen. t s not © beraised by the Chamen [33L, p 26
Nopat o oder onte Ceis mig (337 p 227

ThequestionhourcannotbesuspendedandthesenseoftheHouse
canat been daer te Chamans ning [630, p 4%

S
SPEAKER:
Caficae o Spedker tat pafoier Bl 5 aMoeyBl 5 codse ad
"H B mp 30

Whenthe queson aises whether aBl s MoneyBl o nat, reference
hastobemadetothe Speakerwhosedecisionshallbefinal[53],

. 3B40

The Pensons Bl 1977 — Speakers  decson  thereon B4, p. 40

Ay quesion regading  te meit of aPACRepot fowaded o belad on
the TableofRajyaSabha, hastobelookedintoanddecidedbythe
Speaker, Lok Sabha [143], pp. 11314

Amatter relaing to the Speaker of Lok Sabha cannot be raised in the
House [3%5] p. 223

Allotmentofaccommodationinthe ParliamentHouseisunderthe

atoly o te Speker B4l p S04

SPECIALMENTIONS:
Question  of admissbity of aspedd menion need not be rased in the
House, butmay be taken up withthe Chairmanin his Chamber
[645, 646, pp. 50607
Suppementaries are not dlowed on specd mentons  [647],  p. 508

Whena specal  mention is made by more than one member, the Minister
concemed shoud gve a consolidated repy in the end, afer al te
members have spoken on the subject  [648], p. 508.

Onlythosememberswhosenoticeshavebeenacceptedareallowedto
make specal  mentions  [649], pp. 50809

Members, if absent in the House whencaled, need not be caled t make
ameton onte samesubect [650, p. 509.

ws-1/c/my document/679rs/679Ind 595



596 Index

k s not the pacice 1 adlow two members b speak on the same subect
KBl p 3R

Amerberwhogves noice i, gels pemisson D rase aneter thouwh
special menton. Draw of lots is done, f more than one member gives
noice a te sametme and onte samesubect [652, p. 510
Aspecd  menion shoud not bt moe than tree minues [653, p. 510
Nodscusson 5 dloved onagpedal menon [654], p. 510

Specialmentionsmaysometimesbeallowedbeforecalingattention
B8 p Sl

Noassuranceisgivenimmediatelyinresponsetoaspecialmention
B8 p Sl

Members shoud not go Mo unecessary  detals  of amatter whie  making
aspecd  menon [657, pp. 51112

AMrser has 0 send awiten  repy of aspedd  menion b e member
oconcemed 658, p. 512

Members cannot  ask for an immediate repy to a specal menton  [659],
pp. 51213

Agedd menion 5 not repled © mmedeiey 680 p 513

Specal mentions can be dsaloned  in consultation wih te leaders of
thepartiesandtheGovemment,underspecialcircumstances[661],

p 513

Specal mentons cannot be raised f pemisson s not ganted  [662),
p 54

Namesof the newspapers shoud not be mentoned duing the course of
agpedd menion [663, p. 514

Asecd menion s D be madewihn  te paamees o the Rues [664)
po. 514415,

Members can folow  the prevaiing procedure  regarding special  mention
B8 p Sk

Spedal mentions ae madeon maters  of pubic  impotance  [666)  p. 516
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The tle  of spedal mention as issued by the Secretariat is ony for
conenence, nat for namoning  domnte soope of 667,  pp. 51617.

-
The mater rebing 0 an alegaion medeagainst  a memberdf the Cound
o Mngers shoud not berased through spedd  menion 642, p. 505

(042 4
Wihout pior permisson of te Char, amembercanat assodae himseff
wih a specal menton made by another member [643], pp. 50506.
Special mention can be madeon any subect  with the pemisson  of the
Chamman [644], p. 506.

STATELEGISLATURES:

Membersshouldnotquestionthedecisiontakenbythe Speakerofa
See  legshue but can elr 0 the gered natre o the case wihout

iy b iovles ] p 1
Members shoud not quesion  or go inb meis  and demeris  of a dedsion
tken by te Speaker of aSae  lkegshure 62 p 184

StateAssemblymattersneednotberaisedinRajyaSabha[320],
pp. 2021

A member who has become a Minister in a State can legaly  contnue to
beamemberoftheHousetilheiselectedasamemberoftheState

legekLe cocemed B3 p 61

A member appointed as a Minister in a State  cannot  be prevented  from
siting n te House or voing, uwiess he has been eeced 0 the Assemby
B4 p 2B

Deosan on diein adg ot o te Hue © dedage oodlod

resporshily uder aide 178 © eed Spedes D See  kegRbuUes B
n oder. Casig refledios onte Assambless honeve, B ou of oder

B3 po S182L

Membersshouldnotdiscussormakecommentsontheproceedingsof
See kgpbles B0 p 2L

Proceedings of State Assemblies should not be discussed in the House
b71 6724 po S22
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STATE MATTERS:

Matiers  pertaining o CentreSae  rhtions shoud berased trough a
subsanive moion insead  of agpecd  menion for beter  debaie  [195],
po. 14445,

Concurent  subect is amatier for State regulaton in te absence of
crid g 7 p 10

The House can discuss  even alaw and oder problem  faling exdusively
in te Sae sphere, | the stuaion s an exdreodnay oetendng
dub te ey sty o b P63 p 16

Exdsvey — Sae subeds shoud not be dscussed  in the House [264],
po. 18586

See mates shoud not berelered  © n te House 265, p. 186
Serious  issues  pertaining o Sates can be raised in the House [266)],
p 187

Specdl menion 5 nat pemited onaSae sedt (68, p. 517

STATEMENTS:

Copes of the satement shoud be crculated o the members before  the
Mser nmakeshs saemet [/, p 54

Members can seek  dariication oy onaso mou saement by a Minser
63, . 1278

Clarfications on saements  madeby Minsiers  camnat be sought without
por - nimekn - [I67, p 19

Clarifications on asatement can be sought only on paty bass [168]
pp. 12930,

Chicaions onasgemet soud not beoonveied b afl  dsossn
6 p 10

AnystatementmadeinLokSabhaistobemadeinRajyaSabhaalso

3 p i

TheGovemmenthastodecideonwhoshouldmakeastatement[216),

p 180

The Govemment has the right to make a statement on the floor of the
House [217) pl6L
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Whensimutaneous  inferpretation 5 avakbe, nmoneed O funsh  a ooy
o te Mnse’s ssemet n Hnd medeon te foor  of the House [07]
pp. 28334

Noquestions should be asked whie the statement is being made [408,
409 po. 28485

Ministercanmakeastatementevenwhenacalingattentiononthe
samesuyect  hes been admited for afdonng  dae [410, pp. 28586.

Statementshouldbemadeonthesamedayifnotsimuttaneously,in
boh Houses @411], p. 286.

Statementshouldbemadebythe Ministeronthesamedayinboth
Houses {12, p. 287.

Seeking  darifications on the statement madeby a Minister is not in
accodance  wih the Rues [413, pp. 28788

It s not customary to alow explanations on the statement madeby a
Meer @4 p 28

Members can seek darficaions oy afer te dsatement has been made
andnotwhentheannouncementaboutmakingthestatementismade

P15  po 2880

Mnser mayrepy t te daiication the net day, f bhe happens 0 be
busy in the oher House (416, p. 289.

Minister ~ must supply copies of the statement to be madein the House
mmedetely (417, p. 20

Whena Minister  makes a statement it is presumed that he has read the
seemert  popely P18 p 20

Memberscanseekclarificationona suomotu  statementmadebya
Mser H19 pp 2091

Ministersareresponsibleforthestatementsmadebythem[420],
pp. 20192

No daricaion ol besougt der e Mises my @21 p X2

Asuo mow satement shal beread ot and not kid on the Table [422],
p 22
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SUBJUDICEMATTERS:

Members shoud ot ask sbout te fads onwhich ajddd iy hes ©

oge s fndngs bu they mayask about the acceped fads, | ay. The
Minser mayor maynot answer [220], pp. 16263

Minster cannot be compeled  amswer [333, p. 227.

Asub judce matter shoud not berefered 1t in the House [334, 335,
p 28

Asb jdce mater canat be dlowed for dsousson 336  pp. 22829

Membersnottoexceedthescopeofthesubjectpermittedbythe
Chaiman, whente mater s s judee [337, p 29

No comments can be madeon a sub judice matter [338], pp. 229-30.

SUMMONING OF THE HOUSE:
The summoning of the House by the President can be canceled and the
House can be asked to meet on afresh date [B17), pp. 377-79.
SUSPENSION:

Members:
Amember can be suspended fom the House for afixed perod by adoping
amoion [389, pp. 26970

Quesion  hour:
The quesion hour camnot be suspended for dsaussng a priviege motion
B2, . 42%B

The question hour maybe suspended as per the Rules [628], p. 493.

The queston  hour can be suspended onamation o tis efed  supported
by te mgoly in te House 629, pp. 493X

ThequestionhourcannotbesuspendedandthesenseoftheHouse
cana beden dier the Chamans ning [63X, p 494

Rues:

NorulecanbesuspendedwithouttheconsentoftheChairman[339),
pp. 2303L
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One-timesuspensionofRulesandconventionscannotbequotedas

peodent  [340, p 3L

TIMEOFTHEHOUSE:
Members shoud abde by the tme [323, p. 222

BudgetingofthetimeoftheHouseshouldbeproperydonebythe
Govemment [366], pp. 24950

Tme dloied for adsousson & deaded by the House [367, p 20

\%
VOTE ON ACCOUNT:
No impropriety n kyng Voe on Accout before te House [673, p. 523

VOTING:
‘Abstention? fom aywing n te Houuses nat E@en o acoout wihn
the meanng of present and voing  [674, pp. 52425

Mnsters  whoare not members of the House, can st in the House a the
e o Wig but camaxt voe 675, p 55

W
WHIPS:

A member cannot  participate in the debae affer his nameis withdawn
byte pat,. Noamdy, te Char goesbyte B o sedes gen by te
whs o paes 41, p 173

Membersshouldcomethroughtheirnhipstospeakonamatter[676),
p 56

ZERO HOUR:

Prior permisson  of the Chair shoud be obtained about matters to be
rased duing zeo houar [677, p. 527

ws-1/c/my document/679rs/679Ind 601



602 naex

Zero hour s not provided in the Rules, the Char, however, pemis
members o menton  impotant matters  conceming  the  House duiing  this
ime 678, pp. 5278

Theissues rased in the House duing zeo hor ae it consdered  and
decded by the Chaimman in his Chamber [679], p. 528.

ws-1/c/my document/679rs/679Ind 602



naex 603

ws-1/c/my document/679rs/679Ind 603



604 naex

INDEX

ws-1/c/my document/679rs/679Ind 604



